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FNo. 10-78,/90!]8 IA-LLL :
Government of India ™~ An nexure -2
Ministry of Environment & Forests
(IA-HII Division)
Paryavaran Bhawan,
CGO Complex, Lodhi Road,
New Delhi - 110 003

Dated: January 3, 2014

To

Managing Director,

M/s Chennai Petroleum Corporation Ltd.,
536, Anna Salai, Teynampet,

Chennai — 600 018, Tamil Nadu

Subject: CRZ Clearance for laying of crude oil pipeline from Chennai Port to CPCL
Refinery at Manali, Tamil Nadu by M/s Chennai Petrolenm Corporation Ltd

- Reg. " )

This has reference to your letter No, CPD:21:177 dated 24.07.2008 and subsequent
letters dated 07.01.2010, 09.02.2010, 12.11.2010, 12.05.2011, 08.08.2011, 15.12.2011,
28.12.2011, 07.02.2012, 14.03.2012, 10.04.2012, 10.04.2013 and 08.05.2013 for seeking
prior CRZ Clearance under the Coastal Regulation Zone (CRZ) Notification, 2011. The
proposal has been appraised as per prescribed procedure in the light of provisions under the
Coastal Regulation Zone Notification, 2011 on the basis of the mandatory documents
enclosed with the application viz., the Questionnaire, EIA, EMP, recommendation of State
Coastal Zone Management Authority, and the additional clarifications furnished in response
to the observations of the Expert Appraisal Committee constituted by the competent authority
in its meotings held on 30" - 31% July, 2008, 21° — 22™ August, 2008, 27" — 29" January,
2010, 197 — 20" April, 2010, 31 May, 2011, 17" — 18" October, 2011 and 10™ - 12 June,

2013.

2 It is interalia, noted that the crude oil requirement of the Manali Refinery is being
handled through Chennai Port Trust (ChPT) through a30’ dia, 8mm thick, 7.5 Km long
pipeline commissioned in 1969. This pipeline traverses 6.8 Km underground and 0.7
Km above ground through metalled roads, railway tracks, marshy areas and highly inhabited
colonies. A number -of structures including petrol bunks have come up above this
underground pipeline system over a period of time. The coating condition of the pipeline is
not satisfactory. The present 30’ dia underground pipeline was laid when the refining
capacity was 2.5 MMTPA. The capacity of the Manali refinery has been enhanced to 9.5
MMTPA at present and this has increased the number of tankers wunloaded
through Chennai Port. The pressure head for pumping is restricted at 7 Kg/Sq.cm considering
the age of the pipeline. It has been mentioned that the existing 30’ Dia pipeline has not only
become vulnerable with regard to its external coating, but also has a limitation to handle

tankers within stipulated time,

3. A new crude oil pipeline of 42’ dia. is proposed to be laid to bring crude oil
from Chennai Port to Manali refinéry for a distance of about 17 KM. The line size is so

decided that it is optimum for unloading a parcel size, of about 130,000MT crude oil from
a Suez max tanker within the stipulated time. !

-
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4, There are numerous complaints from Kasimedu Fishermen’s Development
Association objecting the project. The main allegation was that the pipe line is passing
through the thickly habitation areas and sought Public Hearing prior to the clearance as per
the provisions of the CRZ Notification, 2011. The EAC examined the complaints and the
map produced by both the proponent and complainant showing the pipeline route. EAC-
appointed a two member sub committee - Member Secretary, Tamil Nadu Coastal Zone
Management Authority and Director, Regional Office, MoEF, Bengaluru for site verification.

Accordingly, the sub-Committee visited the site on 28 and 29® July 2009 and
submitted a report. Director, Regional Office, MoEF, Bengaluru, presented the finding / site
visit report. The EAC noted that there is two stretches close to habitation hence, suggested
the proponent to consider alternate route so to keep maximum distance between the
habitation and pipeline and sought additional safety measures to be considered for these
stretches.

5i CPCL submitted revised proposal after consideration of various alternatives. As per
the revised proposal, it is proposed to go for Horizontal Directional Drilling (HDD) in the
two stretches -Ramakrishna Nagar and Bharat Nagar, which will increase the depth to 10 mts
against the earlier depth of 1.5 mts and thus increases the distance from habitation. The Tamil
‘Nadu Coastal Zone Management Authority (TNCZMA) was requested to examine the
revised proposal, conduct Public Hearing and to send the proceedings of Public Hearing and
their recommendation. The Tamil Nadu Coastal Zone Management Authority sent the
recommendation and public hearing proceeding on 22.04.2013. Simultaneously, further
representations against the project were received from Kasimedu, Fisherman Associations.
The expert appraisal committee examined the public hearing proceeding, videos,
recommendation of Tamil Nadu, CZMA and the response submitted by the project proponent
in respect various issues raised by the public during public hearing as well as in the
representations.

6. The Committee noted that the alternative alignment from Ennore port as suggested by
the Fisherman Association and the public during the public hearing also passes very close to
the habitation at Netaji Nagar, Thazhangkuppam and Petiakuppam as reported by the
committee constituted by MoEF. EAC noted that proponent has proposed following advanced
safety features:-

The pipeline thickness is increased from 8 mm to 12.5 mm for increased strength.

Pigging facility is provided to monitor the pipeline thickness to detect any corrosion

in the pipeline so that preventive action can be taken to prevent occurrence of leakage.

Cathodic protection to prevent external corrosion.

Corrosion Inhibitor is provided to prevent internal corrosion.

3 Layered Polyethylene coating to prevent corrosion "

SCADA system is provided to continuously monitor the Crude flow with Automatic

Shutdown of pumping in the event of any leak in the pipeline.

g  Leak Detection System to identify any leaks with high accuracy of location is
included in the project. This facility continuously monitors the Crude flow in the
pipeline and immediately detects any leakage. On detection of the leakage, the
systems will shut down the pipeline through remotely-operated valves.

h.  Nitrogen purging facility to evacuate the crude from pipeline is provided.

o @
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7. The Expert Appraisal Committee, after due consideration of the relevant documents
submitted by the project proponent and additional clarifications furnished in response to its
observations, have recommended for the grant of CRZ Clearance for the project.
Accordingly, the Ministry hereby accords necessary CRZ Clearance for the above project as
per the provisions of CRZ Notification, 2011 and its subsequent amendments, subject to strict
compliance of the terms and conditions as follows:

8. SPECIFIC CONDITIONS:

(®

(i)

(ii)

@iv)

™)

(vi)

(vii)

Proponent shall lay the pipeline at Ramakrishna Nagar and Bharat Nagar at
minimum depth of 30 feet below ground by HDD method.

The smooth and safe operation of the system shall be ensured by incorporating
a computerized SCADA (Supervisory Control And Data Automation) system.
Any leakage in the pipeline shall be immediately detected by the Computer
system and product pumping shall be immediately cut off.

Proponent shall adhere to all the commitments made vide letter dated

11.06.2013 and adopt advance safety measures as follows:

a) The pipeline thickness is increased from 8§ mm to 12.5 mm for
increased strength.

b) Pigging facility is provided to monitor the pipeline thickness to detect
any corrosion in the pipeline so that preventive action can be taken to
prevent occurrence of leakage.

c) Cathodic protection to prevent external corrosion.

d) Corrosion Inhibitor is provided to prevent internal corrosion.

€) 3 Layered Polyethylene coating to prevent corrosion

f) SCADA system is provided to continuously monitor the Crude flow
with Automatic Shutdown of pumping in the event of any leak in the
pipeline.

g) Leak Detection System to identify any leaks with high accuracy of
location is included in the project. This facility continuously monitors
the Crude flow in the pipeline and immediately detects any leakage.
On detection of the leakage, the systems will shut down the pipeline
through remotely-operated valves.

h) Nitrogen purging facility to evacuate the crude from pipeline is
provided.

‘Approval of the Chennai Port authorities shall be obtained for laying of

pipeline within the port premises.

Extra encasement for the stretch passing near the habitation and other sensitive
places shall be provided so that no spillage under any accidental scenario
including tsunami, earth quake, terrorist activity etc. is taken care of.

Necessary permission shall be obtained from PWD, Highway Division before
laying the oil pipeline.

A NOC/Clearance for laying of pipeline shall be obtained from
NHAI/Railways for right of way before initiation of the work and the same
shall be submitted to the Ministry.

12



(viii)

(ix)

(%)

(xi)

(xi)

(xiii)

(xiv)

(xv)

(xvi)

All the recommendation of the EMP shall be complied with letter and spirit.
All the mitigation measures submitted in the EIA report shall be prepared in a
matrix format and the compliance for each mitigation plan shall be submitted
to MoEF along with half yearly compliance report to RO of MoEF.

Soil and water samples shall be regularly monitored along the pipeline route to
check the leakage/contamination, if any and shall examine if any
strengthening is required.

Proper oil spillage contingency plan shall be put in place. Dedicated boats
fitted with booms/skimies etc. shall be provided to avoid oit spillage.

The responses/commitments made during public hearing shall be complied
with letter and spirit.

It shall be ensured that there is no disturbance to people, houses or fishing
activity as a result of the project.

Carryout a soil characterization study at selected points on the alignment and
shall submit the study report to the Ministry within four weeks.

All the conditions stipulated by Tamil Nadu Coastal Zone Management
Authority (TNCZMA) shall be strictly complied with.

The project proponent shall set up separate environmental management cell
for effective implementation of the stipulated environmental safeguards under
the supervision of a Senior Executive.

The funds earmarked for environment management plan shall be included in
the budget and this shall not be diverted for any other purposes.

General Conditions:

(A

The construction of the structures should be undertaken as per the plans
approved by the concerned local authorities/local administration, meticulously
conforming to the existing local and Central rules and regulations including
the provisions of Coastal Regulation Zone Notification, 2011 and the
approved Coastal Zone Management Plan of Tami] Nadu,

In the event of a change in project profile or change in the implementation
agency, a fresh reference shall be made to the Ministry of Environment and
Forests.

The Ministry reserves the right to revoke this clearance if any of the
conditions stipulated are not complied with the satisfaction of the Ministry,

Ministry of Environment & Forests or any other competent authority may
stipulate any additional conditions or modify the existing ones, if necessary in
the interest of environment and the same shall be complied with.



(v) Full support shall be extended to the officers of this Ministry/ Regional Office
at Bangaluru by the project proponent during inspection of the project for
monitoring purposes by furnishing full details and action plan including action
taken reports in respect of mitigation measures and other environmental
protection activities.

(vij A six-Monthly monitoring report shall need to be submitted by the project
proponents to the Regional Office of this Ministry at Bangaluru regarding the
implementation of the stipulated conditions.

(vi) A copy of the clearance letter shall be marked to concerned Panchayat/local
NGO, if any, from whom any suggestion/ representation has been made
received while processing the proposal.

(viil) State Pollution Control Board shall display a copy of the clearance letter at the
Regional Office, District Industries Centre and Collector’s Office/Tehsildar’s
office for 30 days.

10.  These stipulations would be enforced among others under the provisions of Water
(Prevention and Control of Pollution) Act 1974, the Air (Prevention and Control of Poltution)
Act 1981, the Environment (Protection) Act, 1986, the Public Liability (Insurance) Act, 1991
and EIA Notification 1994, including the amendments and rules made thereafter.

11.  All other statutory clearances such as the approvals for storage of diesel from Chief
Controller of Explosives, Fire Department, Civil Aviation Department, Forest Conservation
Act, 1980 and Wildlife (Protection) Act, 1972 etc. shall be obtained, as applicable by project
proponents from the respective competent authorities.

12, The project proponent shall advertise in at least two local Newspapers widely
circulated in the region, one of which shall be in the vernacular language informing that the
project has been accorded CRZ Clearance and copies of clearance letters are available with
the Tamil Nadu Pollution Control Board and may also be seen on the website of the Ministry
of Environment and Forests at http://www.envfor.nic.in. The advertisement should be made
within 10 days from the date of receipt of the Clearance letter and a copy of the same should
be forwarded to the Regional office of this Ministry at Bangaluru.

13.  This clearance is subject to final order of the Hon’ble Supreme Court of India in the
matter of Goa Foundation Vs. Union of India in Writ Petition (Civil) No.460 of 2004 as may
be applicable to this project.

14. A copy of the clearance letter shall be sent by the proponent to concerned Panchayat,
Zilla Parisad/Municipal Corporation, Urban Local Body and the Local NGO, if any, from
whom suggestions/representations, if any, were received while processing the proposal. The
clearance letter shall also be put on the website of the company by the proponent.

15.  Any appeal against this clearance shall lie with the National Green Tribunal, if
preferred, within a period of 30 days as prescribed under Section 16 of the National Green
Tribunal Act, 2010.

16.  The proponent shall upload the status of compliance of the stipulated Clearance
conditions, including results of monitored data on their jwebsite and shall update the same
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periodically. It shall simultaneously be sent to the Regional Office of MOoEF, the respective
Zonal Office of CPCB and the SPCB. The criteria pollutant levels namely: SPM, RSPM,
SO, NOx (ambient levels as well as stack emissions) or critical sectoral parameters, indicated
for the project shall be monitored and displayed at a convenient location near the main gate of
the company in the public domain.

I7. The project proponent shall also submit six monthly reports on the status of
compliance of the stipulated Clearance conditions including results of monitored data (both in
hard copies as well as by e-mail) to the respective Regional Office of MoEF, the respective
Zonal Office of CPCB and the SPCB.,

18.  The environmental statement for each financial year ending 31% March in Form-V as
is mandated to be submitted by the project propoenent to the concerned State Pollution Control
Board as prescribed under the Environment (Protection) Rules, 1986, as amended
subsequently, shall also be put on the website of the company along with the status of
compliance of EC conditions and shall also be sent to the respective Regional Offices of
MoEF by e-mail.

—

(Lalit Kapur)
Director (IA-III)
Copy to:

(1) The Principal Secretary, Department of Environment and Forests, First Floor, Panagal
Building, Saidapet, Chennai - 600 015, Tamil Nadu,

(2) The Chairman, CPCB, Parivesh Bhawan, CBD-cum-QOffice Complex, East Arjun Nagar,
Delhi — 110032. ;

(3) The Director, Department of Environment, Government of Tamilnadu, Panagal Building,
Ground Floor, Saidapet, Chennai-15, Tamil Nadu.

(4) The Chairman, Tamil Nadu Pollution Control Board, No. 76, Mount Salai, Gundy,
Chennai, Tamil Nadu.

(5) The CCF, Regional Office, Ministry of Environment & Forests (SZ), Kendriya Sadan,
IVth floor, E&F wings, 17" Main Road, Koramangala IT Block, Bangalore — 560 034.

(6) Guard File.

(7) Monitoring Cell. '
‘)/

(Lalit Kapur)
Director (IA-1II)
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8y Registered Past with
Acknowledgesent Due
{This documen! conlains )| Pages)

TARILHADU POLLUYION CONTROQL BCARD
COMGENT ORDER NO. ¢ 4254 DATED ¢ WT/027700R

Pracerdings No. ¢ TS/TNPCR/F.0339B9/TViR/RL/A/0R DATED :+  07/02/2008

-+

Consent for Establishaent under Saction 2 of the AIR {Prevention and control of Poliutina) Act.i981,
3% anended in 1987,

-

Sub ¢ TAFC Boary - Consent for establishwant
MEGSERS CMENNAI PETACLEUM CORPERATIIN LIMITED.
CRUDE PIPELINE PROJECT FROM CHEXNAL PORT
PASSES THROUGH TONDIARPET TALUK OF
CHENNAT DISIRICT & AMBATTUR TALUK OF
THIRUVALLUR DISTRICT

for the establishaen? or take steps to establish the industry ender Section 21 of
the AIR  {Pravention and Control of Pollution) Act: 1981 as amended in 1967

Ref i 1.YOUR APPLICATIEN MO.Z430 IIT.I3.9:200?
2. 1R MD.DEE/TNPCR/TLR/F .ALLNZ/2007 OT.4.11.2007
3.SUBCOMMITTEE RESOLOTION NE.23-§3 DY.1.2.2000

BOARD-RESOLLTION NO : I

Consent 1o eatablish ar take sieps to establish is haraby granted under Section 21 Wi o
AIR  Frevention and Confrol of Poliution} Act: 1981 as amended in 1987 and the Rules ami!lrﬂars

pade there unger to
THE CHIEF MAMAGER (CORPORATE PLANNING).
M/5.CHENNAT PETROLEW CORRORATION LTD..

{heceinaftar paferred to as 'The Applicant') sothorising nin/herfthen to estabiish or take
steps to establish 1he industry in the site sentioned below:

CAUDE PIPELINE PROJECY FRON CHENNAI FORT

FABSES THROUCH TONDIARFET TALUK OF

CHEMMAT DISTRICT & AMBATTUR TALUK OF

TRIRUVALLUR DISTRICT

This Consent Lo establish is valid for THG years, ar till the Industry obiaing
consent to aperate under Section 2F of the AIR (Prevestion and fontrol of Pollutiond Act, 1981
as usended in 1987 shichever is sarlier,

[

Y/
For WENEER Eécﬂl'. ARY
TAKIL NADU PALLUTTON CONTROL BOARD

Bt ot CHENRAL
T

THE CHIEF MAHAGER (CORPRARTE PLANKING .

N/S.CHENKAT PETROLEUN' CORPORRTHAM LT0.
(CRUDE PIPELINE PROJECT FROA CHEMNAL
PORT TD MANALT REFINERY!

036, ANNA SALA), TEYHARPET,

CHENNAL-18

Copy fo ¢ The District Environmental Engineer. Yenil Hady Poliution Control Board
THIRUVALLUR

For informgtion aud npcassary Aciion,

Copy~tr-= The Juint Chief Environmentatl Engineer.  TNPLS

5"-355"-5"(:'51’}’.:10 ¢ The Connissicner / Execitiva Dificer
T THIRMDTRIYER MNICIPALITY 64D CORPIRATIIN OF EAERNAT
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«1-
SPECIAL COMDITIONS

1. Details of (he products manufactured

2.8, DESCRIPTIEN QUANTITY /HONTH
) {2} {3
1. 42" DIA. CRUDE PIPE LINE POR TRANSPORTING CRUDE 1L
FROX CHENMAT PORT TO CPCL REFINERY AT MANALI 93:00.000 NT/A

i

-

This consent is to estahlish is valid for the manufacture of Products ang the rate uf ;modu:titm
rentioned above. Any change in the quantily ar quality of the praducts has to be hrnughl ia ihe

nofice of the Board.

2. The height of following chimneys/stacks shall not be less that the fiqures mdi:ated helmt

for the discharge of emissions.

Chinney/Stack Description of
Kunber . Chimnay / Stack

Paint of dischar'ge .'
in Hetre
{Above ground leval)

nawecs:

By For Baseous Taission :

3. The Unit shall inetall the fmllowing Aie Pollation Conlrol equipnenis / measures for the
Conlrol of enissions generated from the varinus sources of the plant.

A. Fnr suspended partituiate emission

SL.KG. SULRCE BETAILE OF CONTRGL
OF EQUIPHERT

.....................................

T L g el e T o L e . e L 0 e R Y - o e e A e e ik

BN SOURCE - DETAILE OF CENTROL

OF EQUIPNENT

L sl e A I B e o SR L R R ke i e ok b o 7 A b W . -
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C. For Fugitive Enissians ¢

SLIM.

SOURCE BETAILE OF CONTROL

- e o

‘I

The unit shall procure Runber aneqnipaanls far Continunus nanitnriné': o
of Mbiend Air Bualily in respect of the paranztery

d. - The unit shall procure Runber of equipnenis for carrying out stacks
aonitoring for the Parameters
and kesp resdy,

b. The unit shall provide on tine / avtomatic continuous stack monitoring enit for the
stacks menlioned below : TR

BL.ND., SOURCE STACK PARAMETERS

el

- b ~
7. The #nit shall provide sensors comnectsd #ith the Alaran Sysien for the following
lacations in the plant.
sl. tocation of the Ho.of Parzsaters
Ko, " Bansor Sengor
N

B. The thit shall provide port hzles and sarpling facilities for the following stacks as per the

L Een_!ra_l Poltution Contral Hoard guidelines,

» T ey —— - -——

- SRE

— e bin kb b

e et e L i et e 4 b Sk s o e 5 e e e o R A S i e a1 o e
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I

9. The uait shall provide sufficient acoustic measures for the follawing equipment.

EL.ND. SOURCE TYPE OF AEASURES

10, The wit shatl install separate energy meter for the aperation of the following Air
Pollation Contrgl equipments, :

AIR POLLUTION

5L.ND. BOUREE
. CONTROL NEASUHES

(Continved in Anvexure~I)
]
&,
For KENBER StURLTARY
TAH{; NADY PALLUTION CONTROL DOARD
A

zl

3'

‘l

&,

Tl

8.

10,

SENEAAL COXDITIONS
The abbve consend o establish cannot be construed 35 consen! lo pperate,

The applitant shall aake 2 rpquest for grant of consent ‘o aperale atteast sixty days,
before the commissioning of trial preduction,

The unit shall carrynol Ambient Alr Duality Survey atleast for
stations for saasans for the collection of baseling
data: on the existing Andbtead Air Duality level mithin the plant / gulside {he plant.

The appiicant shall provide a metsorological station to collect the data on wind velocity.
direction, temperalure. ezinfall etc,

The applicant shall prapare ans subait a delatled Risk Assessaent Aaport alonguith on
‘site and i-site Emerqenty prepardness plan for

within the premisez of the plant as required under the Rulas 13 and 14 of the
Manufacture; Storage snd Import of Bazardous Chenicals Aules, 1989 as anended, -

The unit shait insiali #VA Cagacily generdtor
exclusively for the operation of Aie Pollulion Control measures in case of power failurs,

The unit ghal! slsp establizh lahoratory for walysis of gqasmous / particulate emissions,

Any chanige ir the details furnished in the conditions has lo be beought 1o the nutice o

- the Bourd and 3ol approved by the Hoard. tefore sblaining consent {o operate under the

said Act.

'-Thé unit has to comply with the provisions of Public Liabilidy Insurance &ct, 1991 to

pravide immediate raliné in the event of any hazard to human beings / other living
treatures/plants and properlies shils handiing and storage of hazardous subsiances.

Consent tn operate aill ugl be issved unless the unit coapiled with the conditions of
cansent to establishe eihuraise the order of consent to establish already issued will B
revoked with iamediate affest,

Far HEMEER m&uw

TAMIL NADY FOLLUTION CONTROL B0ARD
L+ CHEWNAI
“"%.\9\"
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By Registersq Post with
Acknowledgenent Die
{This document contains 91_ Pages)
TANILHADO POLLUTION CONTROL EDARD
COMSENT DRDER MO. : 4312 pATED ¢ O7/02/2008

Proceedings Np. ¢ TS/INFLO/T.O33989/TVLR/RL/R/0B DATED :° 0770212008

Lonsent for Establishaeat under Bection 25 of the MATER {Prevention and rontrol of foliuiion) Aok, 1974,
as anended in 1908,
‘.
Sub : INFL Board - fonsent for establishment

KESGERS  CHENMAI PETRELEUM CORPORATION LINITED.

ERUGE PIPELIKE PROJECT FAODN CHENNAL PORT

PASSES THROUGH TOMBIARPET TALUK OF

CHENNAT BIGTRICT & AMBATTUR TALUX OF

THIRUVALLER DISTRICT

for the establishment or take steps to establish the industry under Section 25 of |
the WATER (Prevention and Conirol of Follutiond Act 1974 25 amended in ma
~(Ceptral Arl 93 of 17881, -

Ref ¢ [.YOUR APPLICATION ND.1649 D7.13.%.2067
2.18 M0, DEE/TNPCB/TLASF.RL192/2007 OV.6.11.2007
3. 5UBCOMRITTEE RESOLUTION X0.2%-1%5 D7.1,2.2008

Consent to sstsblish or lake sieps to establish is hersby granted ynder Section 25 uf the _';
WATER {Freveniion and Konirol of Pollution! Act. 1974 as amendnd in [788 {Contral Act 33 of 19&&)
Thecrinafter rafasced 1o as *The Aci’) and the Rules and Orders made there usder to
THE CHIEF BANAGER (CORPORATE PLANNIRG),

N/5.CHENNAT PETROLEUM CORPORATION LTD.,

{hereinafier refarrad 16 ag 'The Applicant”™) autharising hin/hersthen to estadlish or take
steps to esiablish the indusiry in the site rentioned balow:

CHUDE SIPELIME PHDJECT FROM CHENNAI PORY

PAGSES THROUGH TONDIARPET TALUK OF

CHENNAL DIGTRICT % AMBATYLR YALULX OF

THIRUVALLUR DISTRICT

This Consent to estabiish is valid fer L1 years, or Lt} -the Industry oblains
tonsent to operate peder Section 25 of the Water (Pravention and Control of Pollution) Act, 1974
as anended in 1388 whichever is earlier.

LY

@ 19)0)9

For MEWBEH SEERETARY
ThHIL Hil}ll POLLUTION CONTROL BOARD

/THE CHIEF MANAGER {CORPIRATE PLAWNING),
%75, EHENNAT PETROLEUM CORPDRATICH LIS,
(CRUIE PIPELINE PROJECT FROX CHEMNAIL

PORT TC MANALI REFINERY!
536, ANKA SALAT, TEHANGCT,
CHENNAL-18

Cupy to ! The District Environmental Engineer. Tasil Hadu Poliution Conirol Board
THIRUVALLUR

For information and neressaery artisig

Copy_ta-t-Fhe-doint-Ehief-Envirmmentat ErgInes TNICE

" Copy to + The Comnissioner ¢ Evecubive-B-HTe

. THIRUVOTRIVUR MUNICIPALITY AND SORPORATION OF CHENWAL |

Spare ¢
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SPECIAL CONDITIONS

Petails of the products manufactyred

5L.00. DESCRIPTION BUANTITY/40MTH

&

11} {2} {3

1, 42" DiA. CRUDE PYPE LINE FOR YRANSPORTING CRUBE OIL

FRON CHENMAE PDRT TO CPCL REFINERY AT MANALI 93.00,000 MI/A

This consent to establish is valid for the manufacture of products and. the rate of production
mnliones above. Any change in rate of and the quantity or quality of the products has to be
brought {0 the notice of the Board. S o

2. The unit shail install Efflvent Trealment Plant as proposed. to ensuwe that
to be discharged shall satisfy the standards prescribed by the Soard for disposal of:
inland surface waters/public sewers/macine coastal arsasfon land for frrigation, 51
Annexure-1. )

3. The wil shall install sevage treatnent systems for the treatment of waste water afi&ing};.” |

out of the sanitary facilily and waste water generated fros canteen as propased in the Aenexure-I.

f. The unit shall consiruct efflusnt drains/cable drains/siarm waler draing separately and
provide differest colour: sign boards along with alignment of various deains as indizated in the site
plan, Furnished by the indusiey.

4. Each vessellreiclnr shouid have its own catch pit for the cullection of spilly and earch
pung in the process section must be mounted on its own catch pit with the suction line of the pusg
connected to pit 1o emply ii periodically/regularty/continuously,

heefflunts
gffluents fnfe. .
ieated inthe -

6, It has to be ensured by tie uai!_éhat the flanrs with lhe expanded matal, sipttad angie
stoal sinks, steel grates shal? be built %%?ihe maxine pessible to avoid floor washings,

7. If the pland layout denamds that the vessels shauld de instatled ia upper floer: it shail
provide suitable systen 1o mininise spitl/leakages and alse fo collect and drain the spillages inio
effluent drain leading ie the £47lepnt Treatasat Plant by providing suitable gradient to the
properly lired botlam fisor,

B, The unii shall construct tank or izgeon of adequate capacity #ith conpatibie imperviaus
naterial for the storage of pacardous/salid wastes.

%, The unit shall snsure that the corrosion prome aress and constraction material lisble
to almospheric and process induzed rorrasion shall be given special aitention for insediate
replacenent with least preveniive asinisnance.

-

10. The unit has to provide facilities separately aulside ihe maja production glant far

- o warrying aut detoxification operztions if any,

11, In order tu collact spilts from a partizolar vesse! befure the spiilad aaterials qot 2
chance for contaminaiion with spills from another vessel, the tuo vessels aust be instailnd &

sufficient distanca to ensers that imtercontanination cannot fake place.

_ 12._Flange_juints in the prpelines should e avoided whersver possible,

L0 13 The unit shall establish laboratory with adequate analylical equigaenis far analysing
o the trade-effluent/sewsge a5 seltl 45 saaples of waler collected from the wells neardy if any,

4. The unit shall constryct compound wall sround the boundery of the unit. 1o a height of
agires fram ground level.

13, The unit skall appaint 3n Cavironmesial Engineer kith experience of sinimun three
years in maintenance of waste waier traztmsnt plants, before commicsionings along with
supporting slaff, chemisi. teshnician snd operators,
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16. Following location spacific conditions must be satisfied ° i.

3-

4,

S

17. The following process specific conditions must be salisfied *

13,

(Continued in AnnExwre-1)

B

For MEXBER SECRETARY
TAMIL WADE POLLUTION CONTROL BGARD

CHENNAT
Céﬁiéﬁs&yt

BENERAL CONDITIENS

The above concent io esiadlish cannol be tonstrued as consent (o operale.

The indusiry shall make 2 requesi for grant of cansent to operaie atleas! sixiy days befors
the coarizsioning of trial pradiuction.

The applicant shali asintain gond house keeping both within the faciory and in the premises.
ALl pipes, valves, sewers and drains shall be Teak proof, Floor washings shall be adsiited
in to the effluent collgction swster onty and shall not be allowed ta Find their way to
stors water drains or open areas.

The unit hag to provide sivdge and sitt traps and manholes along the ef fluent deains for
perindital desiiing and desludging operaliern.

Ali places of sforaqe of solid/iiquid saferinl are 1o be dyked wilk bunding Facifities and
the flooring within the dviad 3ug bunding avea shall be tined with ispervipus eaterials
dopending upon the nelure of tae solid/liguid to be stored.

#s the unit proposes 4o stilise the treated trade #ffluent on iniand for irrigation: the
land has to be mace it For fpeigalion in consultation »ith the agricuitural scientisd

1o aveid more percalation

. Bamples of waler froa the wells or any other nearby waler soufces have to be taken by the

unit and get tham spalysed by t4e Boacd Laboratory to develop base line dala lo assess the
sxicting water guality.

The unit shail provide separate power connaction for the Efftvent Trealment Flant and install
separzte energy seter for the £ffluend Trzatment Plant as well as for 2erators if any,

The ﬁmii 5hai1'pruuide an alteengte powsr source syfficierd fo oparale all the facilitiss to
be. instalied ir Eftiuent Treataeni Plant by the applicant.

The.congent does nab authorise or approve the construction of any physizal struclures or
facilities, or the undertaking of any work in any natwral waler course.

_'Shy %hahge in the details furnished in the conditions hag to be browght to (he nolice of the
- Board and gut aperoved By the Inards hefure obtainng conseat to operale under the said Acl.

The unit has fo gorply *ith the proviginas of Public Liebility Insurance Act. 199! io provide
ianediate ralief in the aveni of any bhazars to homan beings. other living creatures/plants
and praperiiss while handiing and storage of herardous cubstancas,

Consent to operaie wi:i no- 28 issued enless ihe unit complied with the conditions of .
consent to establish. oingraiss, the order of consent to establish already issued sili e
revoked with ismedinre sifagi,

3

ﬁ%
For HENBER BE‘CRED\?Y

TAKIL HADY POLLUTION TONTROL BOARD
gj b ok CHEHNAT,
ﬂ*kr\
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TAMILNADU POLLUTION CONTROL BOARD
CONSENT ORDER NO. 160325196605 DATED: 25/07/2016,

PROCEEDINGS NO.T12/INPCB/F.0813AMB/RL/AMB/A/2016 DATED: 25/07/2016

SUB: TNPC Board-Consent for Establishment — EXTENSION -M/S M/S. CHENNAI PETROLEUM
CORPORATION LIMITED ( CRUDE PIPELINE PROJECT) , S.F. No. , MANALI Village.
Ambattur Taluk. Tiruvallur District- for the establishment or take steps to establish the
industry under Scction 21 of the Air(Prevention and control of Pollution)Act, 1981, as amended in
1987 (Central Act, 14 of 1981)-Issucd- Reg.

REF: 1. Proc.No:T5/TNPCBd/FF.033989/TVLR/RL/W&A/08,dated:07.02.2008,
2 Proc.No:T3/TNPCBA/F.148AMB/RL/W&A/2014,dated:02.06.2014.
3. Unit’s application No. 5196605, dated 02-06-2016.
4. IR.No : F.0813AMB/RL/DEE/AMB/2016 dated 23/06/2016.
5. Board’s (Technical sub Committee) Resolution Ttem No.126 — 18, dated: 15.07.2016.

*conditions attached vide Annexurc of Hard copy.

Consent to cstablish or take steps to establish was granted under Section 21 of the Air (Prevention and Control of Pollulion) Act.
1981. as amended in 1987 (Central Act, 14 of 1981) (hereinafter referred to as “The Act’) to the Occupier of the unit of M/s M/S
CHENNAI PETROLEUM CORPORATION LIMITED ( CRUDE PIPELINE PROQIECT) authorizing to establish or take steps tc

cstablish the indusiry in the site of S.F.No.MANALI village. Ambattur Taluk. Tiruvallur District vide reference First cited with
validity for Two years .

The unit has requested for extension of time limit for establishing the plant since they could not establish the plant within the
period of Two years vide reference sceond eited

.

The subject was placed before the commiltee meeting vide reference fourth cited and the committee decided to cxtend the
validity of the Consent to establish for further period.

In view of the above. the validity of the Consent to establish is extended for further period upto July 24, 2018 | or tili the
industry obtains consent to operate under Scetion 21 of the Air (Prevention and control of Pollution) Act, 1981, as amended in 1987

whichever is carlicr subject to special and general conditions specified in the Consent for Establishment issued vide reference first
cited.

i e
S A\
Jﬁ/{f‘ //4;]’.}#\\’? 1 .JP
Ty Hlemiser Scerciary,
Tamil Nadu ‘Poh’lu}ion Conirof Board,
Chennai
e

= 2] 216
The Dircetor,

M/s.M/S. CHENNAI PETROLEUM CORPORATION LIMITED ( CRUDE PIPELINE PROJECT),
MANALI, CHENNAIL

To

¥y (20)

Pin: 600063
/'m_/_
Caopy to: 25]?/”4
1.The Commissioner, CHENNAI CORPORATION-Corporation, Ambattur Talulk, Tiruvallur District .
3. The District Environmental Engincer. Tamil Nadu Pollution Control Board. AMBATTUR.
3. The .TCEE—Monitolring, Tamil Naﬁmlllt_iU"Fm IPRWENTION PAYS 23
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TAMILNADU POLLUTION CONTROL BOARD

Annexure:

CTE Extension issued subject ta the following conditions:

1) The unit shall comply with conditions imposed in the CTE issued to the unit
under Water & Air Acts vide Board’s Proc dt 07.02.2008.
2) The unit shall adhere and comply the conditions imposed in the CRZ 7

clearance issued by MOEF vide Lr No 10-78/2008 —iA-1il dt 03.01.2014.
}— A -'23-"\‘&
-
For Member Secretary
TNPeR ‘.I' Chenrnas |

.

24| e
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TAMILNADU POLLUTION CONTROL BOARD
CONSENT ORDER NO. 160315196605 DATED: 25/07/2016.

PROCEEDINGS NO.T12/TNPCB/F.0813AMB/RL/AMB/W/2016 DATED: 25/07/2016

SUB: TNPC Board-Consent for Establishment — EXTENSION -M/S M/%‘ CIIEN\IAI PETROLEUM
CORPORATION LIMITED ( CRUDE PIPELINE PROJECT) , No. , MANALI Village.
Ambattur Taluk. Tiruvallur District- for the csnblishment or takf., stcpb to cstablish the

industry under Section 25 of the Water (Prevention and control of Pollution)Act, 1974, as amended in
1988(Central Act 53 of 1988) —Issucd- Reg.

REF: 1. Proc.No:T5/ITNPCBAJ/F.033939/TVLR/RL/W&A/08,dated:07.02.2008.
2. Proc.No: T3/TNPCBd/F. 148 AMB/RL/W&A/2014.dated:02.06.2014.
3. Unit’s application No. 51966035, dated 02-06-2016.
4. IR .No : F.0813AMB/RL/DEE/AMB/2016 dated 23/06/2016.
5. Board’s (Technical sub Committee) Resolution Tiem No.126 — 18, dated: 15.07.2016.

*conditions attached vide Annexurc of Hard copy.

Consent to establish or take steps to establish was granted under Section 25 of the Water (Prevention and Control of Pollution}
Act. 1974, as amended in 1988 (Central Act'6 of 1974) (hereinafter referred to as “The Act”) to the .Occupier of the unit of M/s.M/S.
CHENNAI PETROLEUM CORPORATION LIMITED ( CRUDE PIPELINE PROJECT) authorizing to cstablish or take steps to
establish die indusiry in the sitc of S.F. Me., village,Ambatiur Talule, Tiruvallur District vide reference First cited with validity

ior Two years .

The unit has requested for extension of time limit for establishing the plant sinee they could not establish the plant within the
period of Two years vide reference second cited.

The subject was placed before the committee meeting vide reference fourth cited and the commitiee decided to extend the
validity of the Conscnt to establish for further period.

In view of the abave, the validity of the Consent to establish is cxtended for further period upto July 24, 2018 , or till the
industry obtains consent to operate under Scction 25 of the Water (Prevention and Control of Pollution) Act, 1974, as amended in
1987 whichever is carlier subject to special and general conditions specified in the Consent for Establishment issued vide refcrence
first cited. - '

. =
% 2
AREE o\
A\
oy~ Member Seeretary,
Tamil Nadu Pollution Control Board,

Ch ai
To ' % e

The Director,

M/s.M/S. CHENNAT PETROLEUM CORPORATION LIMITED ( CRUDE PIPELINE PROJECT), % ~ (M)
MANALIL, CITENNALIL

Pin: 600068 /m Jie

25]7
Copy to:
|.The Commissioner, CHENNAI CORPORATION-Corporation. Ambattur Taluk, Tiruvallur District .
2. The District Environmental Engincer, Tamil Nadu Pollution Control Board, AMBATTUR. 25

2 The ICELE-Monitoring. Tamil NadiE=EOMudoh FDMTYRABERED ERAIGAITIONN PAV S
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TAMILNADU POLLUTION CONTROL BOARD

Annexure:
CTE Extension issued subject to the following conditions:

1) The unit shall comply with conditions imposed in the CTE issued to the unit
under Water & Air Acts vide Board’s Proc dt 07.02.2008.

2) The unit shall adhere and comply the conditions imposed in the CRZ
clearance issued by MOEF vide Lr No 10-78/2008 —IA-IIi dt 03.01.2014./

B R PR
_“.’-'??t"ﬂf"""?l_-;, \ ?Ili 1P \

For Member Sec?etary
TN PCB, \CHenrat

2-b| S
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TAMILNADU POLLUTION CONTROL BOARD

CONSENT ORDER NO. 1804213695547 DATED: 16/11/2018.

PROCEEDINGS NO.T2/TNPCB/F.0813AMB/RL//AMB/A/2018 DATED: 16/11/2018

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE —After CTE -M/s. M/S.
CHENNAI PETROLEUM CORPORATION LIMITED ( CRUDE PIPELINE PRCJECT) , S.F.No. ,
MANALI village Ambattur Taluk and Tiruvallur District - Consent for operation of the plant
and discharge of emissions under Section 21 of the Air (Prevention and Control of Pollution) Act.
1981 as amended in 1987 (Central Act 14 of 1981) —Issued- Reg.

REF: 1. PROCEEDINGS NO.T12/TNPCB/F.0813AMB/RL//AMB/W &A /2016 DATED: 25/07/2016
2. Unit’s application for CTO on 18/7/2018
3. Minutes of CCC item NO. 250-3 dt: 15.11.2018

CONSENT TO OPERATE is hereby granted under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 as
amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act”) and the rules and orders made there under to

The Director,

M/s . M/S. CHENNAI PETROLEUM CORPORATION LIMITED ( CRUDE PIPELINE PROQJECT),
S.F No.,
MANALI Village,
Ambattur Taluk,

Tiruvallur District.

Authorizing the occupier to operate the industrial plant in the Air Pollution Control Area as notified by the Government and to
make discharge of emission from the stacks/chimneys.
This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT is valid for the period ending March 31, 2019

Digrally signed by G. GOPALAKRISHNAN
G ON; c=IN, o=TAMILNADU POLLUTION CONTROL 60ARD,

" ;\:f:l'\l“ﬁ; NNE;R&NG DEPARTIMENT, postalCode=541601,
GOPALAKRISHNAN gﬁ%@iﬁf}i%}%?j”?&?:‘fﬁ:ﬁ*
For Member Sccret:Efy,‘ R o=
Tamil Nadu Pollution Control Board,
Chennai
To
The Director,
M/s.M/S. CHENNAI PETROLEUM CORPORATION LIMITED ( CRUDE PIPELINE PROJECT),
MANALI, CHENNALI,
Pin: 600068
Copy to:
1.The Commissioner, CHENNAI CORPORATION-Corporation, Ambattur Taluk, Tiruvallur District .

2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, AMBATTUR.
3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Chennai.
4. File

POLLUTION PREVENTION PAYS
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TAMILNADU POLLUTION CONTROL BOARD

SPECIAL CONDITIONS

This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

SIL Description Quantity Unit
No,
Product Details
1. | 42 inch dia crude pipeline for transporting 10500000 MT/A
crude oil from Chennai port to CPCL Manali
Refinery

This consent to operate is valid for operating the facility with the below mentioned emission/noise
sources along with the control measures and/or stack. Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obtained.

1 Point source emission with stack : —‘

Stack |Point Emission Source Air pollution Stack height |Gaseous Discharge ‘

No. Control measures |from Ground |in Nm3/hr 5
Level in m

Not | Not Applicable Not Applicable Not Applicable

Applic

able

II Fugitive/Noise emission ¢

SL Fugitive or Noise Emission |Type of emission Control

No. sources measures

8 Not Applicable Fugitive Not

Applicable

The emission shall not contain constituents in excess of the tolerance limits as laid down hereunder -

Sl |Parameter Unit lTolerance limits Stacks

Annexure enclosed if applicable. -

The Ambient Air in the industrial plant area shall not contain constituents in excess of the tolerance
limits prescribed below.

SI.  |Pollutant Time Weighted |Unit Tolerance Limits
Do, HAverage Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
area Central Govt.)
1. |Sulphur Dioxide |Annual microgram/m3 50 20
(S0O2) 24 hours microgram/m3 80 80
2. |Nitrogen Dioxide |Annual microgram/m3 40 30
(NO2) 24 hours microgram/m3 80 80
3. Particulate Matter | Annual microgram/m3 60 60
(Size Less than |24 hours microgram/m3 100 100
10 micro M) or
PM10
4.  |Particulate Matter | Annual microgram/m3 40 40
(Size Less than |24 hours microgram/m3 60 60
2.5 micro M ) or
PM2.5
3 Ozone (03) Annual 8 Hours 100 100
24 hours 1 Hour 180 180

POLLUTION PREVENTION PAYS
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TAMILNADU POLLUTION CONTROL BOARD
SI. | Pollutant Time Weighted |Unit Tolerance Limits
o AyErage Industrial, Ecologically
Residential, Sensitive Area
Rural and other |(notified by
area Central Govt.)
6. [Lead (Pb) Annual microgram/m3 0.5 0.5
24 hours microgram/m3 1.0 1.0
% Carbon 8 Hours miligram/m3 02 02
Monoxide (CO) |1 Hour miligram/m3 04 04
8. |Ammonia (NH3) |Annual microgram/m3 100 100
24 hours microgram/m3 400 400
9, |Benzene (C6H6) |Annual microgram/m3 5 5
10. |Benzo(O) Pyrene |Annual nanogram/m3 01 01
(BaP)
—particulate phase
only
11. |Arsenic (As) Annual nanogram/m3 06 06
12. [Nickel (Ni) Annual nanogram/m3 20 20

3(c) The Ambient Noise Level in the industrial plant area shall not exceed the limits prescribed below:

Limits in L.eq.-dB(A) Day Time Night Time

ResidentialArea 55 45

All units of the Air pollution control measures shall be operated efficiently and continuously so as t0
achieve the standards prescribed in Sl. No.3 above.

The occupier shall not change or alter quality or quantity or the rate of emission or replace or alter the
air pollution control equipment or change the raw material or manufacturing process resulting in
change in quality and/or quantity of emissions without the previous written permission of the Board.

The occupier shall maintain log book regarding the stack monitoring system or operation of the plant
or any other particulars for each of the unit operations of air pollution control systems to reflect the
working condition which shall be furnished for verification of the Board officials during inspection.

The occupier shall at his own cost get the samples of emission/air/noise levels collected and analyzed
by the TNPC Board Laboratory once in every 6 months/once in a year/periodically for the parameters
as prescribed.

Any upset condition in any of the plants of the factory which is likely to result in increased emissions
and result in violation of the standards mentioned in S1.No.3 shall be reported to the Member
Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned District/Assistant
Environmental Engineer of the Board by e-mail immediately and subsequently by Post with full
details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

Additional Conditions:

1. The unit shall adhere to AAQ/Emission/ANL standards as prescribed by the Board.
2. The unit shall provide Acoustic Enclosures for the Fire F ighting Engines.

Digltally signed by 6. GOPALAKRISHN AN
G OM: c=IN, a=TAMILNADL POLLUTION CONTROL BOARD,
& ouU=ENGINEERING DEPARTMENT, pestalCode=541501,
st=Tamil Nady,
GO P AL A KRI S H N A N 2.5.4.20=056579ea1 dB0EGeBgaT falded66hGTaefrdB62 TS
2hi73c148d2c451 26b084a11, cr=G, GOPALAKRISHNAN

Date: 2078,11.17 18:06:16 +05'30"

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai
4
Bl LUITIAKR DDEVERITIMBL AN
] Wikt 1IN | ARG =y B EA A BN 1"
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TAMILNADU POLLUTION CONTROL BOARD

GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in production quantity and emission.

This Consent is given by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished, in the
application will also be ground for review/variation/revocation of the Consent Order under Section 21
of the Act.

The conditions imposed shall continue in force until revoked under Section 21 of the Act.

After the issue of this order, all the ‘Consent to Operate’ orders issued previously under Air
(Prevention and Control of Pollution) Act, 1981 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Air Pollution Control measures sufficient to ensure continuous operation of all pollution
control equipments to ensure compliance.

The occupier shall provide all facilities to the Board officials for collection of samples in and around
the factory at any time.

The applicant shall display the flow diagram of the sources of emission and pollution control systems
provided at the site.

The liquid effluent arising out of the operation of the air pollution control equipment shall also be
treated in a manner and to the satisfaction of standards prescribed by the Board in accordance with the
provisions of Water (Prevention and Control of Pollution) Act, 1974 as amended.

The air pollution control equipments, location of inspection chambers and sampling port holes shall be
made easily accessible at all time.

In case of any episodal discharge of emission, the industry shall take immediate action to bring down
the emission within the limits prescribed by the Board.

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 1o
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State [aws or regulation.

The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being polluted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Air (Prevention and Control of Pollution) Act, 1981, as
amended in Form-I alongwith relevant documents of change of management immediately and get the
necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

POLLUTION PREVENTION PAYS
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18 The occupier shall display this consent order granted to him in a prominent place for perusal of the
inspecting Officers of this Board.

Digitally signed by G, GOPALAKRISHNAN
G DN e=iN, 6=TAMILMADU POLLUTION CONTROL BOARD,
cu=ENGINEERING DEPARTWIENT, postalCode=641601,
st=Tamil Nad,

GOPALAKRISHNAN EEsimmengr

Date: 2018.11.17 18:06:35 405'30°

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai
6
DAl LIITIALM DRDEVERTIAM DAVS
LU TTOIY | TRE=U =iV 0 I%rid § Full w
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TAMILNADU POLLUTION CONTROL BOARD

CONSENT ORDER NO. 1804113695547 DATED: 16/11/2018.

PROCEEDINGS NO.T2/TNPCB/F.0813AMB/RL/AMB/W/2018 DATED: 16/11/2018

SUB: Tamil Nadu Pollution Control Board -CONSENT TO OPERATE —After CTE -M/s. M/S.
CHENNAI PETROLEUM CORPORATION LIMITED ( CRUDE PIPELINE PROJECT) , S.F.No. ,
MANALI villageAmbattur Taluk and Tiruvallur District - Consent for the operation of the
plant and discharge of sewage and/or trade effluent under Section 25 of the Water (Prevention and
Control of Pollution) Act, 1974 as amended in 1988 (Central Act 6 of 1974) — Issued- Reg.

REF: 1. PROCEEDINGS NO.T12/TNPCB/F.0813AMB/RL/AMB/W &A /2016 DATED: 25/07/2016
2. Unit’s application for CTO on 18/7/2018
3. Minutes of CCC item NO. 250-3 dt: 15.11.2018

CONSENT TO OPERATE is hereby granted under Section 25 of the Water (Prevention and Control of Pollution) Act. 1974 as
amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act”) and the rules and orders made there under to

The Director,

M/s . M/S. CHENNAI PETROLEUM CORPORATION LIMITED ( CRUDE PIPELINE PRQJ ECT)
S.F No.,
MANALI Village.
Ambattur Taluk,

Tiruvallur District.

Authorising the occupier to make discharge of sewage and /or trade effluent.

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and conditions incorporated

under the Special and General conditions stipulated in the Consent Order issued earlier and subject to the special conditions annexed.

This CONSENT is valid for the period ending March 31, 2019

Crgitally signed by G. GOPALAKRISHNAN

G Di: c=IN, s=TAMILNADGU POLLUTION CONTROL BOARD,
ou=ENGINEERING DEPARTMENT, pastalCode=641631
si=Tamil Madu,

a
154 20=058579¢1 d508BeB9 1 0 e 26600 fapicA B2 722075
A c145d2d45 125008411, en=G. GOPALAKRISHNAR

Date: 20181107 175758 +05730"
For Member Secretary,
Tamil Nadu Polluticn Control Board,
Chennai

To

The Director,

M/s.M/S. CHENNAI PETROLEUM CORPORATION LIMITED ( CRUDE PIPELINE PROIJECT),
MANALI, CHENNALI,

Pin: 600068

Copy to:

1.The Commissioner, CHENNAI CORPORATION-Corporation, Ambattur Taluk, Tiruvallur District .
2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, AMBATTUR.

3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Chennai.

4. File

POLLUTION PREVENTION PAYS
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TAMILNADU POLLUTION CONTROL BOARD

SPECIAL CONDITIONS

This consent to operate is valid for operating the facility for the manufacture of products (Col. 2) at the
rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

Sl Description Quantity Unit
No.
Product Details
1. | 42 inch dia crude pipeline for transporting 10500000 MT/A
crude oil from Chennai port to CPCL Manali
Refinery

This consent to operate is valid for operating the facility with the belo

for the discharge of sewage/trade effluent.

w mentioned permitted outlets

Any change in the outlets and the quantity has to be

brought to the notice of the Board and fresh consent has to be obtained.

QOutlet No.

Description of Outlet

Maximum daily discharge
in KLD

Point of disposal

Effluent Type : Sewage

g Not Applicable 0.0 Not Applicable
Effluent Type : Trade Effluent
1. Not Applicable 0.0 Not Applicable

The effluent discharge shall not contain constituents in excess of the tolerance Limits as laid down

hereunder.

(7]
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Sl.  |Parameters Unit TOLERANCE LIMITS - OUTLETS -Nos
No. Sewage Trade Effluent
1. |pH |
2. |Temperature oC }
3. |Particle size of Suspended |-
solids
4. |Total Suspended Solids mg/l ‘
5. |Total Dissolved solids mg/| }
(inorganic)
Qil & Grease mg/l
Biochemical Oxygen mg/l
Demand (3 days at 270C)
Chemical Oxygen Demand |mg/l
. |Chloride {as Cl) mg/l
10. |[Sulphates (as SO4) mg/l i
11. |Total Residual Chlorine mg/l . '
12. |Ammonical Nitrogen (as N) |mg/l { |
13. ;‘Ic))tal Kjeldahl Nitrogen (as |mg/l
14, |Free Ammonia (as NH3) mg/l
15. |Arsenic (as As) mg/l
16. |Mercury (as Hg) mg/l
17. |Lead (as Pb) mg/l
18. |Cadmium(as Cd) mg/l
19. |Hexavalent Chromium (as |[mg/l
Crt6)
20. |Total Chromium (as Cr) mg/l
21. |Copper (as Cu) mg/l
22. |Zinc (as Zn) mg/l
23. |[Selenium (as Se) mg/l
24, [Nickel (as Ni) mg/l
25. |Boron (as B) mg/l
26. |Percent Sodium %
27. |Residual Sodium Carbonate |mg/l
28. |Cyanide (as CN) mg/l
29. |Fluoride (as F) mg/l
30. |Dissolved Phosphates(as P) |mg/l
31, |Sulphide (as S) mg/l
32. |Pesticides mg/l
33. |Phenolic Compounds (as mg/l
C6H50H)
34. |Radioactive materials a) micro
Alpha emitters curie/ml
35. |Radioactive materials b). micro
Beta emitters curie/ml
36. |Fecal Coliform MPN/100ml

All units of the sewage and Trade effluent treatment plants shall be operated efficiently and
continuously so as to achieve the standards prescribed in SI No.3 above or to achieve the zero liquid

discharge of effluent as applicable.

POLLUTION PREVENTION PAYS
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The occupier shall maintain the Electro Magnetic Flow Meters/water Meters installed at the inlet of
the water supply connection for each of the purposes mentioned below for assessing the quantity of
water used and ensuring that such meters are easily accessible for inspection and maintenance and for
other purposes of the Act.

a. Industrial Cooling, Spraying in mine pits or boiler feed.

b. Domestic purpose.

c. Process.

The occupier shall maintain the Electro Magnetic Flow Meters with computer recording arrangement
for measuring the quantity of effluent generated and treated for the monitoring purposes of the Act.

Log book for each of the unit operations of ETP have to be maintained to reflect the working
condition of ETP along with the readings of the Electro Magnetic Flow Meters installed to assess
effluent quantity and the same shall be furnished for verification of the Board officials during
inspection.

The occupier shall at his own cost get the samples of effluent/surface water/ground water collected in
and around the unit by Board officials and analyzed by the TNPC Board Laboratory periodically.

Any upset condition in any of the plants of the factory which is, likely to result in increased effluent
discharge and result in violation of the standards mentioned in Sl. No.3 above shall be reported to the
Member Secretary / Joint Chief Environmental Engineer-Monitoring and the concerned
District/Assistant Environmental Engineer of the Board by e-mail immediately and subsequently by
Post with full details of such upset condition.

The occupier shall always comply and carryout the order/directions issued by the Board in this
Consent Order and from time to time without any negligence. The occupier shall be liable for action as
per provisions of the Act in case of non compliance of any order/directions issued.

The occupier shall develop adequate width of green belt at the rate of 400 numbers of trees per
Hectare.

The occupier shall provide and maintain rain water harvesting facilities.

The occupier shall ensure that there shall not be any discharge of effluent either treated or untreated
into storm water drain at any point of time.

in the case of zero liquid discharge of effluent units, the occupier shall adhere the following conditions
as laid under.

i). The occupier shall ensure zero liquid discharge of effluent, thereby no discharge of untreated /
treated effluent on land or into any water bodies either inside or outside the premises at any point of
time,

ii) The occupier shall operate and maintain the Zero liquid discharge treatment components
comprising of Primary, Secondary and tertiary treatment systems at all times and ensure that the RO
permeate/Evaporator condensate shall be recycled in the process and the final RO reject shall be
disposed off with the reject management system ensuring zero liquid discharge of effluents in the
premises.

1ii) The occupier shall operate and maintain the reject management system effectively and recover the
salt from the system which shall be reused in the process if reusable or shall be disposed off as ETP
sludge.

iv) In case of failure to achieve zero discharge of effluents for any reason, the occupier shall stop its
production and operations forthwith and shall be reported to the Member Secretary/Joint Chief
Environmental Engineer-Monitoring and the concerned District/Assistant Environmental Engineer of
the Board by e-mail immediately and subsequently by Post with full details of such upset condition.
v) The occupier shall restart the production only after ascertaining that the Zero discharge treatment
system can perform effectively for achieving zero discharge of effluents.

Additional Conditions:

i | T oRYd =l
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1. The unit shall treat and dispose the sewage throu gh septic tank and soak pit arrangements.

2. The unit shall not generate trade effluent at any stage of its manufacturing process.

3. The unit shall ensure that it shall carry out it’s operation only with valid Policy under Public
Liability Insurance Act,1991.

4. The unit shall carry out mock drill and safety audit periodically.

5. The unit shall maintain the leak detection software in pipeline with real time model for detection
sizing and location of leaks.

6. The unit shall provide necessary records for leakage and all the events shall be recorded including
the day to day activities.

7. The unit shall comply all the conditions stipulated in the CRZ Clearance issued by the MoEF& CC,

GOI under the provisions of the CRZ Notification 2011.

8. The unit shall carry out regular inspection as per OSID standards especially at places where the
pipeline passes close to major water bodies frequency of patrolling shall be ensured during rainy
season.

9. The unit shall provide monitoring well at every 1 Km along the length of the pipeline.

10. The unit shall not use ‘use and throw away plastics’ such as plastic sheets used for food wraping,

spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler, water pouches
and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness, within industry
premises. Instead unit shall encourage use of eco friendly alternative such as banana leaf, arecanut
palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, jute bag etc.

Oigikally signed by G. GOPALAKRISHNAN
G ON: e=ift, omTAMILNADU POLLUTICN CONTROL EORRD,
ou=ENGINEERING DEPARTMENT, postalCode=641501,

.
st=Tamil Mady,

G 0 P A L A KR I S H N AN 2542005897921 dB08BeA a1 Fa 2402660670 cABE 722
Bf73¢14902d45126b084a11, 0n=G. GOPALAKRISHN AN
Date: 2018.11.17 17:58:37 +05°30°

For Member Secretary,
Tamil Nadu Pollution Control Board.
Chennai
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GENERAL CONDITIONS

The occupier shall make an application along with the prescribed consent fee for grant of renewal of
consent at least 60 days before the date of expiry of this Consent Order along with all the required
particulars ensuring that there is no change in Production quantity and change in sewage/Trade
effluent.

This Consent is issued by the Board in consideration of the particulars given in the application. Any
change or alteration or deviation made in actual practice from the particulars furnished in the
application will also be ground for review/variation/revocation of the Consent Order under Section 27
of the Act and to make such variation as deemed fit for the purpose of the Act.

The consent conditions imposed in this order shall continue in force until revoked under Section
27(2) of the Act.

Afier the issue of this order, all the ‘Consent to Operate’ orders issued previously under Water
(Prevention and Control of Pollution) Act, 1974 as amended stands defunct.

The occupier shall maintain an Inspection Register in the factory so that the inspecting officer shall
record the details of the observations and instructions issued to the unit at the time of inspection for
adherence.

The occupier shall provide and maintain an alternate power supply along with separate energy meter
for the Effluent Treatment Plant sufficient to ensure continuous operation of all pollution control
equipments to maintain compliance.

The occupier shall provide all facilities to the Board officials for inspection and collection of samples
in and around the factory at any time.

The occupier shall display the flow diagram of the sources of effluent generation and pollution control
systems provided at the ETP site.

The solid waste such as sweepings, wastage, package, empty containers, residues, sludge including
that from air pollution control equipments collected within the premises of the industrial plant shall be
collected in an earmarked area and shall be disposed off properly.

The occupier shall collect, treat the solid wastes like food waste, green waste generated from the
canteen and convert into organic compost.

The occupier shall segregate the Hazardous waste from other solid wastes and comply in accordance
with Hazardous Wastes (Management, Handling and Transboundary Movement) Rules, 2008.

The occupier shall maintain good house-keeping within the factory premises.

All pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted into the

irade effluent collection system only and shall not be allowed to find their way in storm drains or open
areas.

The occupier shall ensure that there shall not be any diversion or by-pass of trade effluent on land or
into any water sources.

The occupier shall ensure that solar Evaporation pans shall be constructed in such a way that the
bottom of the solar pan is at least 1 m above the Ground level (if applicable).

The occupier shall furnish the following returns in the prescribed formats to the concerned District
office regularly.

a) Monthly water consumption returns of each of the purposes with water meter readings in Form-I on
or before 5th of every month.

b) Yearly return on Hazardous wastes generated and accumulated for the period from 1st April to 31st
March in Form—4 before the end of the subsequent 30th June of every year (if applicable).

¢) Yearly Environmental Statement for the period from 1st April to 31st March in Form —V before the
end of the subsequent 30th September of every year(if applicable).

If applicable, the occupier has to comply with the provisions of Public Liability Insurance Act, 1991 to
provide immediate relief in the event of any hazard to human beings, other living creatures/plants and
properties while handling and storage of hazardous substances.

The issuance of this consent does not authorize or approve the construction of any physical structures
or facilities or the undertaking of any work in any natural watercourse or in Government Poromboke
lands.

The issuance of this Consent does not convey any property right in either real personal property or any
exclusive privileges, nor does it authorize any injury to private property or Government property or
any invasion of personal rights nor any infringement of Central, State laws or regulation.
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The occupier shall forth with keep the Board informed of any accident of unforeseen act or event of
any poisonous, noxious or polluting matter or emissions are being discharged into stream or well or air
as a result of such discharge, water or air is being poliuted.

If due to any technological improvements or otherwise the Board is of opinion that all or any of the
conditions referred to above requires variation (including the change of any treatment system, either in
whole or in part) the Board shall, after giving the applicant an opportunity of being heard, vary all or
any of such conditions and thereupon the applicant shall be bound to comply with the conditions as so
varied.

In case there is any change in the constitution of the management, the occupier of the new
management shall file fresh application under Water (Prevention and Control of Pollution) Act, 1974,
as amended in Form-II alongwith relevant documents of change of management immediately and get
the necessary amendment with renewal of consent order.

In case there is any change in the name of the company alone, the occupier shall inform the same with
relevant documents immediately and get the necessary amendments for the change of name from the
Board.

The occupier shall display this consent order granted to him in 2 prominent place for perusal of the
inspecting Officers of this Board.

Digitaily signed by G. GOPALAKFISHNAN
G DIN: e=IN, o=TAMILNADU POLLUTION CONTROL BOARD

L] cu=ENGINEERING DEPARTMENT, postalCode=541501
st=Tamil Madu,
G O P A L A KRI S H N A N 254.20=056979ea71d808E 85 fa24e266b6T 2 862722
bf73c149dadds 1260084211, cn=G, GOPALAKRISHNAN
Date 2018.11.17 17:58:57 +05'20
For Member Secretary,
Tamil Nadu Pollution Control Baard,
Chennai
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Category of the Industry :

RED

CONSENT ORDER NO. 1908221214227 DATED: 21/11/2019.

PROCEEDINGS NO.T2/TNPCB/F.0813AMB/RL/AMB/A/2019 DATED: 21/11/2019

SUB: Tamil Nadu Pollution Control Board - RENEWAL OF CONSENT —M/s. M/S. CHENNAI
PETROLEUM CORPORATION LIMITED ( CRUDE PIPELINE PROJECT) , S.F.No. , MANALI
village, Ambattur Taluk and Tiruvallur District - Renewal of Consent for the operation of the
plant and discharge of emissions under Section 21 of the Air (Prevention and Control of Pollution)
Act, 1981 as amended in 1987 (Central Act 14 of 1981) —Issued- Reg.

REF: 1) Board Proceedings No, T2/TNPCB/F.0813AMB/RL/AMB/W&A/2018 DATED: 16/11/2618
2) Unit’s application for CTO-Renew submitted through OCMMS on 18/02/2019 and resubmitted on
06/11/2019.
3) DEE’s IR.No : F.0813AMB/RL/AEE/AMB/2019 dated 12/09/2019.

RENEWAL OF CONSENT is hereby granted under Section 21 of the Air (Prevention and Control of
Pollution) Act, 1981 as amended in 1987 (Central Act 14 of 1981) (hereinafter referred to as “The Act”) and the
rules and orders made there under to

The Director

M/s.M/S. CHENNAI PETROLEUM CORPORATION LIMITED ( CRUDE PIPELINE PROJECT),
S.F.No.,

MANALI village,

Ambattur Taluk,

Tiruvallur District.

Authorizing the occupier to operate the industrial plant in the Air Pollution Control Area as notified by the
Government and to make discharge of emission from the stacks/chimneys.

This is subject to the provisions of the Act, the rules and the orders made there under and the terms and
conditions incorporated under the Special and General conditions stipulated in the Consent Order issued carlier
and subject to the special conditions annexed.

This RENEWAL OF CONSENT is valid for the period ending March 31, 2024

K Digitally signed by K.
» Gokuladas
Date: 2019.11.21
Gokuladas 16:48:15 +05'30"
For Member Secretary,
Tamil Nadu Pollution Control Board,

Ceq oD Chennai
Fov neess Lk m . _b\,,)"’ﬁ:gq
e\ LXFTS
Axl (}_w mw‘féf/j :

Ao i
"

POLLUTION PREVENTION PAYS

41



SASETo

L]
A\ T /3

b\ | /4

TAMILNAQY, POLLUTION, SONTROL BOARD

This renewal of consent is valid for operating the facility for the manufacture of products (Col. 2) at
the rate (Col. 3) mentioned below. Any change in the products and its quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

SL Description Quantity Unit
No.
Product Details
1. | 42 inch dia crude pipeline for transporting 10500000 MT/A
crude oil from Chennai port to CPCL Manali
Refinery

This renewal of consent is valid for operating the facility with the below mentioned emission/noise
sources along with the control measures and/or stack. Any change in the emission source/control
measures/change in stack height has to be brought to the notice of the Board and fresh
consent/Amendment has to be obtained.

I Point source emission with stack :

Stack |Point Emission Source Air pollution Stack height |Gaseous Discharge

No. Control measures |from Ground |in Nm3/hr
Level in m

Not | Not Applicable Not Applicable Not Applicable

Applic

able

II Fugitive/Noise emission :

SL Fugitive or Noise Emission |Type of emission Control

No. sources measures

1. | Not Applicable Fugitive Not

Applicable

POLLUTION PREVENTION PAYS
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Additional Conditions:
1. The unit shall adhere to AAQ/Emission/ANL standards as prescribed by the Board.
2. The unit shall provide Acoustic Enclosures for the Fire Fighting Engines.

K Digitally signed by K.
Gokuladas

Gokuladas %522
For Member Secretary,

Tamil Nadu Pollution Control Board,

Chennai

To

The Director,

M/s.M/S. CHENNAI PETROLEUM CORPORATION LIMITED ( CRUDE PIPELINE PROJECT),
Chennai Petroleum Corporation Limited,

536, Anna Salai,

Teynampet,

Zhennai,

Pin: 600018

Copy to:

1.The Commissioner, CHENNAI CORPORATION, Ambattur Taluk, Tiruvallur District .
2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, AMBATTUR.

3. The JCEE-Monitoring, Tamil Nadu Pollution Coniroi Board, Chennai.

4. File

POLLUTION PREVENTION PAYS
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Category of the Industry :

RED

CONSENT ORDER NO. 1908121214227 DATED: 21/11/2019.

PROCEEDINGS NO.T2/TNPCB/F.0813AMB/RL/AMB/W/2019 DATED: 21/11/2019

SUB: Tamil Nadu Pollution Control Board - RENEWAL OF CONSENT — M/s. M/S. CHENNAI
PETROLEUM CORPORATION LIMITED ( CRUDE PIPELINE PROJECT) , S.F.No. , MANALI
village, Ambattur Taluk and Tiruvallur District - Renewal of Consent for the operation of the
plant and discharge of sewage and/or trade effluent under Section 25 of the Water (Prevention and
Control of Pollution) Act, 1974 as amended in 1988 (Central Act 6 of 1974) — Issued- Reg.

REF: 1) Board Proceedings No, T2/TNPCB/F.0813AMB/RL/AMB/W &A/2018 DATED: 16/11/2018
2) Unit’s application for CTO-Renew submitted through OCMMS on 18/02/2019 and resubmitted on

06/11/2019.
3) DEE’s IR.No : F.0813AMB/RL/AEE/AMB/2019 dated 12/09/2019.

RENEWAL OF CONSENT is hereby granted under Section 25 of the Water (Prevention and Control of
Pollution) Act, 1974 as amended in 1988 (Central Act, 6 of 1974) (hereinafter referred to as “The Act”) and the
rules and orders made there under to

The Director
M/s.M/S. CHENNAI PETROLEUM CORPORATION LIMITED ( CRUDE PIPELINE PROJECT),

S.F.No.,

MANALI Village ,
Ambattur Taluk ,
Tiruvallur District .

Authorising the occupier to make discharge of sewage and /or trade effluent.
This is subject to the provisions of the Act, the rules and the orders made there under and the terms and

conditions incorporated under the Special and General conditions stipulated in the Consent Order issued earlier
and subject to the special conditions annexed.

This RENEWAL OF CONSENT is valid for the period ending March 31, 2024

Digitally signed

K- by K. Gokuladas
Date: 2019.11.21
GOkUIadaS 16:49:34 +05'30'

For Member Secretary,
Tamil Nadu Pollution Control Board,
Chennai
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This renewal of consent is valid for operating the facility for the manufacture of products/byproducts
(Col. 2) at the rate (Col 3) mentioned below. Any change in the product/byproduct and its quantity has
to be brought to the notice of the Board and fresh consent has to be obtained.

SL Description Quantity Unit
No.
Product Details
1. | 42 inch dia crude pipeline for transporting 10500000 MT/A
crude oil from Chennai port to CPCL Manali
Refinery

This renewal of consent is valid for operating the facility with the below mentioned outlets for the
discharge of sewage/trade effluent. Any change in the outlets and the quantity has to be brought to the
notice of the Board and fresh consent has to be obtained.

Outlet No. |Description of Outlet Maximum daily discharge |Point of disposal
in KLD

Effluent Type : Sewage

1. Not Applicable 0.0 Not Applicable

Effluent Type : Trade Effluent

1. Not Applicable 0.0 Not Applicable ]

POLLUTION PREVENTION PAYS
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Additional Conditions:

1. The unit shall treat and dispose the sewage through septic tank and soak pit arrangements.

2. The unit shall not generate trade effluent at any stage of its manufacturing process.

3. The unit shall ensure that it shall carry out it’s operation only with valid Policy under Public
Liability Insurance Act, 1991.

4. The unit shall carry out mock drill and safety audit periodically.

5. The unit shall maintain the leak detection software in pipeline with real time model for detection
sizing and location of leaks.

6. The unit shall provide necessary records for leakage and all the events shall be recorded including
the day to day activities.

7. The unit shall comply all the conditions stipulated in the CRZ Clearance issued by the MoEF& CC,

GOI under the provisions of the CRZ Notification 2011.
8. The unit shall carry out regular inspection as per OSID standards especially at places where the
pipeline passes close to major water bodies frequency of patrolling shall be ensured during rainy
season.
9. The unit shall provide monitoring well at every 1 Km along the length of the pipeline.
10. The unit shall collect monitoring well samples periodically and furnish the ROA of the same to the
Board.
11. The unit shall not use ‘use and throw away plastics’ such as plastic sheets used for food wraping,
spreading on dining table etc., plastic plates, plastic coated tea cups, plastic tumbler, water pouches
and packets, plastic straw, plastic carry bag and plastic flags irrespective of thickness, within industry
premises. Instead unit shall encourage use of eco friendly alternative such as banana leaf, arecanut
palm plate, stainless steel, glass, porcelain plates/cups, cloth bag, jute bag etc.
K Digitally signed by K.
" Gokuladas
kUIa Da.te: 2(.}19"I1..21r
Gokpladas sesgims
Tamil Nadu Pollution Control Board,
Chennai

The Director,

M/s.M/S. CHENNAI PETROLEUM CORPORATION LIMITED ( CRUDE PIPELINE PROJECT),
Chennai Petroleum Corporation Limited,

536, Anna Salai,

Teynampet,

Chennai,

Pin: 600018

Copy to:

1 .The Commissioner, CHENNAI CORPORATION, Ambattur Taluk, Tiruvallur District .
2. The District Environmental Engineer, Tamil Nadu Pollution Control Board, AMBATTUR.
3. The JCEE-Monitoring, Tamil Nadu Pollution Control Board, Chennai.

4. File
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Telegram: ‘EXPLOSIVES®, Nappur
Website : http://pesg.gov.in

Email: explosives@explosives gov.in

EIBMY/ Telephone : 0712-251024% . s
Ministry of Commerce & Ind

%A/ FAX: 2510577 .
Siferaer T fRAemied gean
FEEET ST F ;M‘r wﬁ;ﬁ PETROLEUM AND EXPLOSIVES SAFETY ORGANISATION
farees s & qgmm A1 - faEwes fasmn
ST 3% AN A @ A f:[ér ;
All communications intended for {(Formerly- Department of Explosives)
this Office should be addressed to the I _SelTeh, GTaaT Jel, Fee 1T HaTdad IaT,
“Chief Coatroller of Explosives’ and ’ o ’
NOT to him by name. “A” Block, §" Floor, CGO Complex,

AT fe, AT - 440 006 (7D
Seminary Hills, Nagpur- 440006

THIF / No.:P-2(4)946
feAT / Dated ;:05/11/2018

To,
/Mfs. Chennai Petroleum Corporation Limited,
Manali, Chennai - 600068.

Sub: - Permission for commissioning of replacement of 30” dia Crude oil pipeline with new 42” dia x 17
Km long from Chennai Port to Manali Refinery - regarding.

Dear Sirs,

Please refer to your letter No. P&D/03/004 dated 01/11/2018 & P&D/03/005 dated 02/11/2018
on the above subject.

Since the subject pipelines work has been completed in all respect as per approval accorded vide
this office letter of even number dated 11/05/2015 and also hydrotested in accordance with the rute 93 of
Petroleum Rules, 2002, there is no objection to your commissioning of the subject pipelines, provided
all the requirements of part V under Chapter III of the Petroleum Rules, 2002 are strictty complied..

The records of design, fabrication and testing of each section of pipeline, location of welds,
material of construction, valves, bends, flanges etc. (with 1dent1ﬁcat10n marking for each weld and fitting)
may please be preserved for records.

Please note that operation of the pipeline shall be done according to SOP’s furnished and regular
patrolling is undertaken to ensure safe use and operation. Annual Safety Audit Report from an
independent agency as required under Rule 10 of MSTHC Rules, 1989 shall be cartied out and forwarded
every year to this office for record.

. Every precaution shall be taken to safely operate the pipeline and immediate action taken if any
unsafe condition is noticed af any stage of operation and maintenance

This approval/permission does not absolve you from obtaining necessary permission/clearances
from other authorities or under other statutes as applicable,

Copy of “As Built” drawing duly approved is also enclosed herewith.

Youls faithfully,

(K.S. Rao)
Controller of Explosives
for Chief Controller of Explosives

Copy forwarded to the Joint Chief Controller of Explosives, South Circle, Chennai.

for Chief Controller of Explosives
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Sir,

Annexure-5

HIGHWAYS DEPARTMENT

From To

Thiru. K.G.Sathiya Prakash, M.E., The General Manager

Divisional Engineer (H), (Projects, Development and R&D), \O
C&M Division, Chennai Petroleum Corporation Limited
Thiruvallur. Manali, Chennai-68.

Letter No. 2471 /2015 [UDQ-2 /Dated: 22.06.2015
LHLDEBTLN G, RU(KL 1D, o eufl 7

S\masstesneut gsm 2046

Sub: Thiruvallur {(H), (C&M} Division — Ambathur (H}, {C&M), Sub
Division — Restoration Charges for cut open the BT surface at
12/6-13/0 of Chennai —Ennore Road for faying of under ground
Crude oil Pipe line by Open Trench method - Permission -
Regarding.

Ref. 1. The General Manager, (Projects, Development and R&D),
Chennai Petroleum Corporation Limited, Manali,

Chennai-68 Letter No.P&D:03:89, Dated:28.05.2015.

This office Letter N0.2471/ 2015/ JDO-2, Dated:10.06.2015.
The General Manager, {Projects, Development and R&D),
Chennai Petrotleum Corporation Limited, Manali, Chennai-68
Letter No.P&D:03:89, Dated:19.06.2015.

ERN

e S S S S

Under Clause 5 (1) of Miscellaneous Instructions to Highways Manual
Volume Il permission is hereby accorded to cut open the BT surface at 12/6-13/0 of
Chennai — Ennore Road for laying of under ground Crude oil Pipe line by Open Trench
method.
SUBJECT TO THE FOLLOWING CONDITIONS:

1) Advance intimation shall be given to the Assistant Divisional Engineer (H),(C&M),
Ambathur & Assistant Engineer (H),(C&M) Ambathur section before commencing the
work.

2) Adequate precaution shall be taken to avoid any possible accidents / barricading
with indicators of Diversion Boards, Red Flags, Danger Lights shall be provided.
Any accidents occuired during your work, you are 100% responsible for any loss.

3) The Trench by cutting open the read should be closed by the river sand soon after
the purpose is over.

4) The super surface will be Restored to its originai condition by this Department from
the amount of Rs.25.00/- Lakhs vide Demand Draft No.121117, Dt.18.06.2015 for
SBI, Madras Refineries Ltd., Manali, Chennai.

5) The Length and Depth of Cutting should be restricted to the Minimum Requirement
appiied by your Department.

6) in no case the proposed L,B&D of cutting should increase. If any increase proper
intimation shouid he given to this office before execution of work.

7) The Pipe line should be faid at a depth of 1.65M below the road level so that there shall
be sufficient cushion to the Traffic Load.
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8) Permission now granted is valid for 30 days only and thereafter expiry of the same
should be got revalidated.

9) As soon as the job is over the Assistant Divisional Engineer (H).(C&M), Ambathur /
Assistant Engineer (H),(C&M) Ambathur section should be kept informed.

10) If any improvement work is taken up by this Department in future, the Pipe line should
be shifted at your cost without any objections and claims.

11} After completion of work, the surplus earth should be removed from the site.

12) The Servicing Department should bear the cost if exira cutting is involved during
execution causing damages to the riding surface.

13) Cutting the trench should be at the farthest end of the road irrespective of the
encroachments.

14) The cutting trench should be filled up with sand instead of filling with the
eXxcavated earth.

15) Necessary barricading arrangement should be done in proper manner.

16} The permission will be cancelled immediately on the deviation of the above.

17) The date of permission given by this Department is the date on which the site
was permitted to start of work after all precautionary measures done at site and
also maintain the same till completion of work. Incase of any failure, the service
department shall be responsible for any accident /fatal / property.

18) If the work for which permission now given is either not carried out / dropped /
partly done by the Chennai Petroleum Corporation Limited the restoration charges
once remitted shall not be refunded to Chennai Petroleum Corporation Limited by this
department and no claims in this regard will be entertained at a later date.

19) The completion certificate shouid be sent to this office with in a week's time after
completion of work.

Sd/- K.G.Sathiya Prakash
Divisional Engineer (H),
(C&M) Division, Tiruvallur

Copy to the Assistant Divisional Engineer {(H).{C&M), Ambathur.

Copy to the Assistant Engineer (H),(C&M), Ambathur section.

Copy submitted to the Chief Engineer (H),(C&M), Chepauk, Chennai-5 for favour of kind information
Note: The Assistant Divisional Engineer(H),(C&M), Ambathur and Assistant Engineer, (H),(C&M)
Ambathur section are instructed to ensure that the excavation is carried out in the extreme end of the
road and not to allow for a longer stretch to be executed at a single time. If any deviation from the
drawing is noticed, action is to be taken to stop the work and cancel the permission. Start the work
after the precautionary measures done at site and also maintain the same till completion of work.

Copy to the District Coliector, Tiruvallur

/l True copy // By order // W/\,\g
J ‘ < Puha

Senior Draufjhting Officer

808~ o
1518
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Annexu r%g/ﬁ o b

' |7/
SOUTHERN RAILWAY

Divisional office
Works Branch
Chennai — 03
MW 372/ PL/CPCL/AWCN Dt; 20.05. 2014.

24|

THE GENERAL MANAGER

Projects , Development and R & D,

Chennai Petroleum Corporation Limited , Manali.
CHENNAI - 600 068

Sub:-Granting of Way leave permission- Proposed laying of 1x 1300 mm
dia (ID) MS Encasing pipe by pushing/ Jacking method across the
Railway track at km 10.988 near Rob No.41 in MAS — GDR Section
for CPCL for taking their 1x1067 mm OD M.S crude oil carrier pipe -
Reg.

Ref:- 1.This office letter No. MW 372/PL/CPCL /WCN Dt: 27.11. 2013.
2. Cash receipt No. 982518 dt. 15.05.14.

Consequent to the sanction of way leave facility and remittance of full
payment, enter upon permission is hereby accorded to CPCL to execute the above
work at site under the supervision of Railway authorities. The terms and conditions
stipulated in the letter under ref.1 is to be strictly adhered to. Before the

commencement of the work a final agreement is to be executed in this office.

qﬂ%}:
( BK.REDDY)

Sr.DEN. / Co-ordn / MAS

Copy to Sr.DEE/G/MAS, Sr.DSTE/MAS, Sr.DEE/TRD/MAS
Copy to DEN/CEN, ADEN / TVT
Copy to SSE/P.WAY [TV
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ori Vo 'f:h.as: Chernal Petroleum Corpor
o 1o KM long Crude O] Plpeline from,
S 13 \_,pcssea:% 'Fin nore Krpress Highoway, Manall 000 F

V)
o
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B
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md adong Buckingha pio CPCL Belfiaery,
The ?mpsﬁas{i route betwesn MMDA & CFCL compound wall zod  the
Buckingharn Cand‘:ﬁ western bank falls in PWD lan ? a8 indicsted in the
aligroent Er iz enclosed, The '’ l/)z'“n Map demarcating the Blanal and CPCL

Refinery with 'sj’te f;lpdmc corridor is also enclosed for your reference. Though
the proposed pipeline starts from Chennal Port, the pipeline corridor from KM

Chh 13200 4o KM Cho14.100 ness OPCL runs in PWD land. Therefore, we
requeat that necessery pf-wmi“-ﬂ ion / approval may please be accorded for taling
up the a‘:“ude oil plpe e along Beanal includi mg cenal erossin & at Manali Ol
Refinery Road ““*“m‘ “fhzr“ vis under the contyed of vour divi '1cg: The chargss
i any, o be paid md}g please be informed for z‘awuta_ ce 80 as to fake up the

work by CPCL directly at the sarljest

We will be glad to fumish finther clarificatings, if any requtired on the subisct
-maftter,

Thauking vou,

Vours faithfullv

AL % ReRRLILPRERLY

For CHENNAI PETRGLEUM CORPM.

e

et
e
’:)

.
W Q,Ej%
GARAVINDIAN
/L%P DY .GENERAL MANAGER {ONGOING PROJECTS)
=

_[3fn}

et

Encl: 1. The Route Map drawing
2. The area Topo Map

xi”!éi, T}ﬁ} — 600 068, . . IS0 14001

150 8007
OHSAS - 18001

Manali, Chennai - 600 068.
HI/Phone 1 2594 4000 to 009
Bag/Fax : 91-44-25041047, 25841247 - =
a7 Wige/Website ; www.cpcl.co.in GERCAL aér
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Annexure-8
Trom. r To,
e District Revenue Officer/Zonal Officer, | The General Manager{P&D/R&D).
ohe — 1 (Tituvotiriyur), | Chennai Petroleum Corporation
Corparation of Chennai, i Limited,
545, T H.Road, | Manali,
Chennai 600 019 ! Chennai 600 068
Z2.0.C.No.D2/03279/2015 Date: 01.2016
Sir.

Sub' Zone -1 Road cut — Permission requested by Chennai
Petroleum Corporation Limited, to cut open the road in
Dn. 4 & 5, Zone ~ 1 (Tiruvottriyur) Providing Underground
crude oil pipeline at service road for laying of 42 inches dia
underground Crude off pipe line permission Granted -
Regarding.

Ref.  1.Yourletter P & D: Dated 06.05,2015
2. State Bank of India Cheque No. 121243, Dated: 15.07.2015
for Rs.15,50,250/-

LRI S

As per your letter in the reference cited above, road cut permission will he
accorded after remitted a sum of Rs.15,50,250/- (Rupees fifteen lakhs Fifty thousand
and two hundred and fifty only) towards the road cut and Chennai Petroleumn
Corporation Limited, to cut open the road in Dn. 4 & &, Zone - 1 (Tiruvottriyur) Providing
underground crude oil pipeline at service road for faying of 42 inches dia  underground
crude oil pipeline Zone -1 (Tiruvottrivur).

The permission granted for the road cut to be made by Chennai Petrolevm
Corporation Limited subject to the following conditions:

1. The Permission is valid for a period of one month from the date of according
permission and if the work could not be completed within the given time frame,
fresh permission has o be obiained.

2. The service department has to cut either by trench cutting or by making pits, only
in the geometrical shape, through machine cut. The machine excavator should
not be used for BT surface at any cause.

3. The excavated earth should be fully removed from site.

4. The service departments / Companies need to submit a schedule of programime
for cutting open the road for laying the cables / pipes through trenchiess
technology trenching through the concerned Zonal Officers to the Superintending
Engineer (BRR) or region as the case may be carrying out the work including
restoration as per the standards.

5. If the cable pipe is laid in the footpath, the footpath has to be restored to the
working stage

8. When the workup is done, the serves depariment should take preventive steps .2
insure that no accident take place. The applicant is liable to pay compensation
amount to the departments/local bodies/individuals concerned for as any
accident that fs caused.
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To the serve departments to deviated from their scheduled route, such deviation
should be informed well in advance to the S.E. (BRR)for bus route roads and
soncerned Zonal Officer fer IRR.

. Sign board should be placed along the route where work is in progress with the
phone number of the concerned official of the serve department who should be
contacted during emergency. The Sign board will also specify the date on which
ihe road cut work is 10 be commenced and the date by which the road cut will be
restored.

 The excavated depth should be filed with quarry dust to the full depth with proper
compaction.

Proper curing and barricading to be done for a minimurn period of three days
_Restoration work shouid be done under the supervision of Zonal official in case

of IRR and in the case of Bus route Roads in co-ordination with Bus route Roads
Department.

12 The road cut should be completed within 3months from the date of permission.

13. The agency doing the road cut should inform other service departments hefore

commencement of the work in advance.

14 Traffic Police should be informed in advance and necessary permission has to be

obtained from them from traffic point of view, wherever required.

15. The necessary completion cerificate should be furnished immediately after

completion of the work.

16. The service department is requested furnish the advance programmed of road

cut for the road cut requested place.

el

Exe.Engin‘eer -1

Zonat Officer -1
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Annexure-9
STATUS REPORT ON NEW 42” CRUDE OIL PIPELINE

FROM CHENNAI PORT TO CPCL

BACKGROUND

Crude Oil earlier pumped from ChPT to Refinery thru a 30" dia pipeline which
was laid during 1969, when Refining Capacity was 2.5 MMTPA

Pipeline being 49 years old, being operated at lower pressure (5.5 kg/sg.cm).
The tanker discharge rate is low, leading to higher demurrage for CPCL.

Refinery has grown from 2.5 MMTPA in 1969 in stages over the years to current
level of 10.5 MMTPA. Age & Size of the pipeline restricts further capacity
augmentation of Manali Refinery.

Habitations have come up on the 30" old crude oil pipeline route / congested
area.

Failure of old 30” line will interrupt supply of crude to Refinery for sustenance.

NEW 42’ CRUDE OIL PIPELINE

".‘\’.‘

v

New 42" dia pipeline has been laid and commissioned in a different route - along
the road berm from Chennai Port Trust (ChPT) to Manali Refinery.
Pipe with increased wall thickness / higher operating pressure.

e Reduction in tanker unloading time / berth occupancy / Port congestion

e Reduction in demurrages due to higher line sizing & pumping rate.
Pipeline easily approachable for maintenance / handling emergencies.
Secured and safe crude oil availability to refinery and Product availability to
Southern States.

COMPARISSION OF OLD & NEW PIPELINE

Sl. o New
No. Parameter Old Pipeline Pipeline
1 Pipeline Size & Length 30" & 7.2 km 42" & 17.0 km
2 Normal Operating Pressure 5.5 kg/cm? 10.0 kg/cm?
3 Wall Thickness 8 mm 12.5 mm(Open Cut)
17.5mm(HDD)
4 SCADA* / Leak Detection Not Provided Provided
5 External Coating Coal tar Wrapping 3 layer Poly Ethylene
Coat (4mm)
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6 Piggability Not Piggable Piggable
7 Leak Detection System Not Provided Provided
8 Corrosion Inhibitor Dosing Not Provided Provided
9 | Crude Oil Pumping Rate 3000 m®Hr 6200 m*/Hr

42” CRUDE PIPELINE PROJECT APPROVALS

Sl. No. Approval Issuing Authority
1 CRZ clearance MoEF& CC
2 Consent to Establish and Consent to Operate  [TNPCB
Scheme Approval and Commissioning Approval

P from Petroleum & Explosive Safety Organization faliok, Fesl
4 Chennai Port Trust CME, ChPT
5 NHAI Approval NHAI , TNRDC
6 Railway Approval Sothern Railways
7 Chennai Corporation Approval PWD , Chennai
8 State Highway Approval C&M Division
MATERIALS OF CONSTRUCTION

< Trestle Piping 307/36"/42” - API5L , X42 , 12.5mm Thickness

%+ Mainline Pipes Open Cut - API5SL, X42 , 12.5mm Thickness

<+ HDD & Marshy Areas - APISL, X42 , 17.5mm Thickness

SCRAPPER BARREL LAUNCHING STATION INSIDE CHENNAI PORT

Facilities developed inside Chennai Port (Area 58x60m)

Control Equipment Building
Scrapper Launching Barrel

PIG handling System

Ultrasonic Flow Meter (UFM)
Corrosion Inhibitor System
20kL Sump Tank & Sump Pump
Cathodic Protection -TR Unit
SCADA System

Density Cum Viscosity Meter
12" Fire Water Network hooked up with Chennai
Highmast

g e B R

- O

Port Network
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SCRAPPER RECEIVING STATION INSIDE CPCL

Facilities developed inside CPCL

Control room Building

Scrapper Receiving Barrel

PIG handling System

Ultrasonic Flow Meter (UFM)

20kL Sump Tank & Sump Pump

Cathodic Protection

SCADA System

Density Cum Viscosity Meter

12" Fire Water Network hooked up with CPCL Network
0. Highmast

SPOND N A RN A

DETAILS OF THE HDD CROSSINGS:

Sl. No | Description of Location Length in M

1 Chennai port Crossing 635.72

2 Fisheries Harbour 431.52

3 N4 Police Station 791.51

4 NTO Kuppam Crossing 446.78

5 | Grave and Patinatharkod | %7

6 MoR Junction 753.29
Ramakrishna Nagar,

7 Bharath Nagar & Railway | 911.62
Crossing

® | axoiangnaragar | 57

9 Buckingham Canal 878.920

Total 6375.67




SAFETY FEATURES:

The pipeline is provided with the state of art facilities which include the following.

1. Higher thickness for increased safety.

2. 3Layer Polyethylene (3LPE) Coating for prevention of corrosion.

3. Impressed current Cathodic protection

4. Leak Detection System

5. Corrosion Inhibitor System

6. Piggable pipeline which permits cleaning of pipeline to prevent internal corrosion.
Health assessment through intelligent pigging can be done.

STATUS OF THE WORK

The work of laying 42" new crude pipeline commenced on 07.06.2017 and the same
was completed on 30.11.2018. The requisite clearances for the commissioning from the
concerned authorities were obtained (like approval from Petroleum Explosive Safety
Organisation(PESO), Consent to Operate from TNPCB). The pipeline was
commissioned on 24.12.2018 and the crude oil was transported from Chennai Port to
CPCL and the new 42" crude pipeline is operational since then. The details of crude
transported using the 42" crude pipeline is attached as Annexure -1.

The pipeline project was dedicated to the nation by the Hon’ble Prime Minister on
10.02.2019 through Video Conference.
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Photographs taken during construction of 42” Crude pipeline
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HDD pulling near Buckhingham Canal
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HDD String

HDD work in Thiruvottiyur Kuppam
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Honorable Prime Minister dedicating new 42” Crude Pipeline to Nation
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42" Crude Receipt Line Operational Details Since Commssioning ( 24-Dec-2018) To 20-Oct-2020
SNO | Discharge VESSEL DOCK LINE OPERATION GRADE Qty - KL
Start Date

1 12/24/2018MT SWARNA GANGA BD IlI 42" CRUDE BOM 63346.00

BD Il 42" CRUDE LBN 46790.00
2 b et i 8D Il 42" CRUDE MIR 50212.00
3 12/31/2018|MT TONY BD Il 42" CRUDE BAH 160508.00
4 02-01-219 |MT SCF URAL BD Il 42" CRUDE BAL 166973.20
5 1/5/2019 |MT JAG LADIKI BD Il 42" CRUDE AZE 163499.00
6 1/9/2019 |[MT DESH SHAKTHI BD Il 42" CRUDE KUW 160648.00
7 1/11/2019 |MT SWARNA KRISHNA BD Il 42" CRUDE RAVVA 78214.00
8 1/17/2019 |MT S.B.PUTRA BD Il 42" CRUDE BOM 62772.00
9 1/20/2019 |MT NEW TRUST BD Il 42" CRUDE ARB 160884.00
10 1/24/2019 |[MT TORM VOL BORG BD | 42" CRUDE SER 88672.00
11 1/26/2019 [MT JAG LOG BD Il 42" CRUDE BAL 158640.00
12 1/28/2019 |MT S.KRISHNA BD Il 42" CRUDE BOM 62827.00
14 2/1/2019 |MT PARASHURAM BD IlI 42" CRUDE RAVVA 83846.00
15 2/3/2019 |MT KHIBINI BD Il 42" CRUDE KUW 162820.00
16 2/11/2019 |MT SWARNA GODAVARI BD Il 42" CRUDE BOM 62432.84
17 2/15/2019 [MT GIANNIS BD Il 42" CRUDE BAH 165661.60
18 2/18/2019 [MT NORDIC MOON BD Il 42" CRUDE ARB 171055.70
19 2/19/2019 [MT SWARNA KRISHNA BD Il 42" CRUDE BOM 62503.00
20 2/21/2019 |MT.SEADANCE BD Il 42" CRUDE SER/CHA 98965.00
21 2/24/2019 [MT SCF SAYAN BD Il 42" CRUDE BAL 154086.82
24 3/2/2019 |MTS. GODAVARI BD Il 42" CRUDE BOM 66023.75
25 3/6/2019 |MT CHAFA BD Il 42" CRUDE KUW 160418.36
26 3/10/2019 |MT TILOS | BD Il 42" CRUDE CAB 160302.70
27 3/12/2019 |MT S . KRISHNA BD Il 42" CRUDE BOM 62641.17
28 3/14/2019 |MT SYMPONY BD Il 42" CRUDE ARB 161343.16
29 3/20/2019 |[MT MARATHI BD IlI 42" CRUDE BAH 153889.86
30 3/23/2019 [MT SWARNA SINDHU BD Il 42" CRUDE BOM 66497.17
31 3/24/2019 |MT JAG LAKSHITA BD Il 42" CRUDE uPpP 160815.67
32 3/26/2019 |MT KALUGA BD Il 42" CRUDE SER 96603.99
35 4/4/2019 |MT MONDE TOLEDO BD Il 42" CRUDE AGB 156946.60
36 4/6/2019 |MT POSEDION BD Il 42" CRUDE BAL 161737.17
37 4/13/2019 |MT S.B.PUTRA BD | 42" CRUDE BOM 62634.33
38 4/15/2019 |MT ISTANBUL BD Il 42" CRUDE ARB 159713.96
39 4/17/2019 |MT FAIRWAY BD Il 42" CRUDE BAH 154551.41
40 | 4/21/2019 [MT S . KRISHNA BD Il 42" CRUDE BOM 63358.60
41 4/25/2019 |MT SEACROSS BD Il 42" CRUDE BAL 154826.15
42 4/27/2019 |MT S. KRISHNA BD Il 42" CRUDE RAVVA 74082.38
45 5/1/2019 [MT TONY BD Il 42" CRUDE HUN 145778.28
46 5/6/2019 |MT S. KRISHNA BD | 42" CRUDE BOM 44038.27
47 5/11/2019 [MT DELTA HELLAS BD Il 42" CRUDE BAL 154614.90
48 5/13/2019 [MT PARASHURAM BD Il 42" CRUDE BOM 62964.60
49 5/18/2019 |MT KISLAND BD Il 42" CRUDE ARB 161129.80
50 | 5/20/2019 |[MT ODESSA 8D Il 42" CRUDE BAH 160684.50
51 5/22/2019 |MT S.KRISHNA BD Il 42" CRUDE BOM 82447.84
52 5/29/2019 |MT DESH SHAKTHI BD Il 42" CRUDE BAL 168576.80
53 5/31/2019 |MT MARIA GRACE BD Il 42" CRUDE SAH 168723.33
55 6/1/2019 [MT SIKINOS | BD Il 42" CRUDE BAL 163448.00
56 6/6/2019 [MT JAG LEENA BD Il 42" CRUDE ESC 151247.70
57 6/9/2019 [MT SWARNA GANGA BD Il 42" CRUDE NRM 50384.00
58 6/16/2019 [MT SWARNA SINDHU BD Il 42" CRUDE BOM 63967.88
59 6/17/2019 |MT SCF CAUCASUS BD Il 42" CRUDE BAH 155669.72
60 | 6/19/2019 [MT ASTRO PERSEUS BD Il 42" CRUDE ARB 161484.00
61 6/25/2019 |MT SWARNA GANGA BD Il 42" CRUDE BOM 62797.13
62 6/27/2019 |MT DESH SHAKTHI BD IlII 42" CRUDE BAL 155392.44
64 7/1/2019 - [MT SIKINOS | BD il 42" CRUDE BAL 155216.54

66



65 7/3/2019 |MTS. GANGA BD IlI 42" CRUDE RAVVA 71778.00
66 7/10/2019 |MT S. GANGA BD IlI 42" CRUDE NRM 46838.00
67 7/12/2019 |MT AGISTRI BD IlI 42" CRUDE ARB 160972.76
68 7/14/2019 |MT AGBAMI BD Il 42" CRUDE AGB 156262.33
69 7/16/2019 |MT MAHARISHI PARASHURAM BDIII 42" CRUDE BOM 62743.00
70 7/19/2019 |MT NEW LEGEND BD Il 42" CRUDE MUR 119008.00
71 7/21/2019 |MT LESVOS BD 1l 42" CRUDE BAH 155371.36
72 7/23/2019 |MT STROOPER BDIII 42" CRUDE SEL 95830.00
73 7/24/2019 |MT NEW LEGEND BD 1l 42" CRUDE MUR 42263.00
75 8/1/2019 |MT DESH SHAKTI BD 42" CRUDE MUR 168649.45
76 8/8/2019 |[MT JAG LATEEF BDIII 42" CRUDE DAS 37079.40
77 8/12/2019 |MT BACALIAROS BDIII 42" CRUDE ESC 153165.09
78 8/14/2019 |MT LESVOS BDIII 42" CRUDE ARB 161701.64
79 8/16/2019 |MT M. PARASHURAM BDIII 42" CRUDE BOM 62576.60
80 8/17/2019 |MT NOVO BDIII 42" CRUDE BAH 156075.62
81 8/19/2019 [MT ELENI BDIII 42" CRUDE AGB 156949.00
82 8/23/2018 |MT TONY BDIII 42" CRUDE BAL 168630.00
83 8/31/2019 |MT DESH SHAKTHI BDIII 42" CRUDE BAL 168625.70
85 9/3/2019 |MT SWARNA GODAVARI BD Il 42" CRUDE BOM 73737.00
86 9/4/2019 |MT JAG LALIT BD Il 42" CRUDE ESC 150541.30
87 9/6/2019 |MT SWARNA GANGA BD IlI 42" CRUDE NRM 71028.90
88 9/16/2019 |MT ELENI BD Il 42" CRUDE BAL 155951.29
89 9/23/2019 |MT SWARNA SINDHU BD Il 42" CRUDE BOM 77030.99
90 9/25/2019 |I. WARRIOR BD Il 42" CRUDE AZE 169384.86
91 9/27/2019 |MT AMAZON BD Il 42" CRUDE BAL 155392.93
93 10/4/2019 |MT SWARNA GODAVARI BD Il 42" CRUDE BOM 68221.01
94 10/12/2019|MT SWARNA SINDHU BD Il 42" CRUDE BOM 63105.58
95 10/14/2019|MT F.WARRIOR BD Il 42" CRUDE BAL 165639.80
96 10/16/2019|MT CRIMSON BD 11l 42" CRUDE ARB 161533.40
97 10/20/2019|MT S.KRISHNA BD Il 42" CRUDE NRM 61932.23
98 10/21/2019|MT OLYMPIC FIGHTER BD Il 42" CRUDE BAH 155231.72
99 10/31/2019|MT Swarna Ganga BD Il 42" CRUDE BOM 60703.53
101 11/6/2019 |MT Swarna Krishna BD I 42" CRUDE BOM 82663.66
102 11/8/2019 |MT Desh Shakthi BD Il 42" CRUDE BAL 168343.35
103 11/10/2019|MT Kriti Island BD Il 42" CRUDE MUR 169877.30
104 11/13/2019|MT Sikinos | BD Il 42" CRUDE AGB 156490.26
105 11/14/2019|MT Ithaki Warrior BD Il 42" CRUDE ARB 161020.50
106 11/17/2019|MT Olymbic Fighter BD Il 42" CRUDE BAL 154905.64
107 11/27/2019|MT Swarna Sindhu BD Il 42" CRUDE BOM 72619.88
109 12/1/2019 |Mt PHAETHON BD |11 42" CRUDE BSR 152469.35
110 12/3/2019 |Mt Delta spirit BD Il 42" CRUDE BAH 154662.54
111 12/5/2019 |mt BORDIERO BD Il 42" CRUDE AGB 156636.80
112 12/10/2019|MT SWARNA SINDHU BD Il 42" CRUDE NRM 69451.80
113 12/11/2019|MT SWARNA KRISHNA BD Il 42" CRUDE BOM 61357.43
114 12/17/2019|MR CRIMPSON BD Il 42" CRUDE ARB 160925.80
115 12/20/2019|MT MOUNT FUGI BD III 42" CRUDE BAL 154645.14
116 12/27/2019|MT DESH SHOBHA BD Il 42" CRUDE BAH 154871.45
117 12/30/2019|MT DELTA SKY BD Il 42" CRUDE AMENUM 153722.31
122 1/3/2020 |MT SEA AMBER BD IlI 42" CRUDE BAL 154053.81
123 1/6/2020 |MT PARASHURAM BD Il 42" CRUDE BOM 63100.70
124 1/9/2020 |mt swarna godavari BD Il 42" CRUDE BOM 82878.85
125 1/12/2020 |MT KRITI ISLAND BD Il 42" CRUDE ARB 160794.40
126 1/16/2020 |mt swarna godavari BD Il 42" CRUDE RAV 64816.22
127 1/18/2020 |MT DESH SHAKTHI BD Il 42" CRUDE ARB 160583.82
128 1/20/2020 [MT Mount Fugi BD Il 42" CRUDE BAH 154725.02
129 1/23/2020 |NARIMANAM BD I 42" CRUDE NRM 69986.55
130 1/26/2020 |MONTE SERENATOR BD Il 42" CRUDE BAL 165597.31
131 1/29/2020 |SWARNA KRISHNA BD Il 42" CRUDE BOM 59742.86
133 2/4/2020 |MT AEGEAN VISION BD 11l 42" CRUDE BAL 166962.90
134 2/9/2020 [MT LESVOS BD Il 42" CRUDE ESC 149775.53
135 2/13/2020 |MT DESH ABHIMAN BD IlI 42" CRUDE BAL 154342.60
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Annexure-10

Importance and significance of the new crude oil pipeline
project for CPCL refinery

The present pipeline from Chennai Port to CPCL ha been
commissioned in 1969. This 7.5km long 30inch Dia. 8mm Thk
pipeline. This line passes through metalled roads, marshy areas,
railway tracks and highly inhabitated areas. No. of structures
including petrol pumps have come up above the Underground
pipeline over a period of time.

The old pipe line is presently operating at 5kg/cm2 against its
operating pressure of 9.5 kg/cm2.

Considering the ageing of the pipeline, the operating parameters
have been scaled down. Due to the ageing factor and inhabitation, no
further coating repairs can be undertaken in the pipeline.

In order to overcome all the above shortcomings, the new 42" Dia
pipeline of 17km length(2.8km inside CPCL + 11.9km CPCL outer to
ChPT outer + 2.3km inside ChPT) has been designed with increased
safety features away from the habituated areas and along the service
road of Ennore Expressway.The new pipeline would serve as the
lifeline to CPCL and thereby serving the entire state of Tamil Nadu.

Importance and Significance of project for state- contribution to
exchequer in form of taxes etc. CPCL Manali is the only major
Refinery in Tamil Nadu catering to the needs of the petroleum
products in the State of Tamil Nadu and neighboring states. Any
damage to the existing pipeline thereby affecting the crude oil supply
to the refinery, shall have a detrimental effect in functioning of the
refinery and thereby affecting the supply of essential petroleum
products such as Petrol, Diesel, LPG, Lube oil etc. This shall have
consequential effect on increasing the coastal input and increase in
the cost of the essential commodities.
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Distinctive State Of the art and Safety features of the project

a. Pipeline system desighed and engineered as per applicable
International Standards and Codes.

b. Pipeline thickness is increased from 8mm(old) to 12.7 mm
Thickness for open cut area and 17.48mm for HDD sections which
is going 20m below ground level. The pipes have been
manufactured as per API| Standards.

c. The pipes used for this project is manufactured as APl 5L X42
standard and tested as per APl 1104.

d. The operating pressure of this new crude oil line is 10Kg/cm2 and
pre hydrotest is planned for each segment at 64kg/cm2. The final
hydrotest of this line is 5 times of operating pressure 50Kg/cm2.

e. Pigging facility has been provided in the pipeline to ensure internal
cleanliness of the pipeline and monitor corrosion. Intelligent
pigging at regular intervals for monitoring of pipeline helath
condition.

f. Corrosion inhibitor is injected at Chennai port to prevent internal
corrosion. Also corrosion monitoring probes providing for this line
to monitor corrosion loss on daily basis.

g. The pipes are coated with 3 —Layer polyethylene coating and
cathodic protection has been provided to prevent external
corrosion.

h. SCADA System with 24 hours monitoring and Automatic shutdown
of pumping in case of emergency.

I. Leak detection system with high accuracy to ensure automatic
shutdown of pumping in case of even minor leakages.

(? PURUSHOTH&M

3q wETES (Sfe- AR
Dy. General Manager (Projects-Mechanical)
== Yerferan =T st
Chennai Petroleum Corporation Ltd.
et | Manali, 89t | Chennai - 600 068.
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Annexure-11

Chennai Petroleum Corporation

Limited

Crisis Management Plan for the

upcoming 42” Crude Oil Pipeline |
from Chennai Port To CPCL, Manali

s A |5 OAV- YR TN
0 27/09114 | P&D:03.089 SONAL GUPTA T.RAJASEKARAN D ARTHUR MANOHAR
REV. NO. DATE DOC.NQ. PREPARED BY CHECKED BY APPROVED BY
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Crisis Management Plan for Doc. No. P&D: 03:089

upcoming 42” Crude Oil Rev.0
Corporation Limited CPCL, Manali Project Page No.1 of 8

1.0 Introduction:

Chennai Petroleum Corporation Limited (CPCL) (a group Company of Indian Oil
Corporation Limited), is in the business of petroleum refining and petrochemicals. CPCL
is in the process of laying a 42" dia crude oil pipeline from Chennai Port Trust (ChPT)
Oil Jetty, to its Refinery at Manali, Chennai, in the state of Tamil Nadu, all along the
Ennore expressway and through Manali Oil Refinery Road upto CPCL, for replacing
their existing old 30” crude oil pipeline for improvement in productivity and expansion of

the Refinery capacity. The proposed length of the pipeline is approximately 17 km.

The scope of work under this project broadly involves Mainline works, Combined
Stations Works of Mechanical, Civil, Electrical & Instrumentation works at Chennai Port
Trust and at CPCL, Telecommunication/OFC works & Cathodic Protectioﬁ works for
42" Crude oil pipeline from Chennéi Port Trust (ChPT)to CPCL, Manali Refinery. |

2.0 Measures for prevention of Disaster and Terrorist Activities (4.2.7)

The following measures have been taken to ensure the pipeline integrity in the event of
disaster and terrorist activities:

|. Design Measures: |
a. Proposed pipeline thickness (12.5 mmy} is more than required thickness.

b. Radiographic Examination of the Weld, hydro-testing in the field after laying of
the pipeline.

¢. Cathodic Protection to prevent external corrosion on carrier pipe.

d. 3 Layer Polyethylene coating to prevent external corrosion on carrier pipes.

Il. Operational Measures:
a. SCADA (Supervisory Control and Data Acquisition) system for leak identification.

b. Effective and efficient monitoring and contral of entire pipeline network from
MCC (Master Control Centre)

¢. Emergency shutdown of entire pipeline from MCC.
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upcoming 42” Crude Oil Rev.0
Chennai Petroleum Pipelirle from Chennai Port To
Corporation Limited CPCL, Manali Project Page No.2 of 8

d. To display operation parameters/ alarms to the entire pipeline.

e. Corrosion Inhibitor injection at ChPT to protect the pipeline from internal
corrosion.

f. Nitrogen purging at ChPT to evacuate the pipeline to CPCL crude oil tanks in
case of emergency.

g. System s supported by Oplical fibre commubicalion nelwoilk — & ieilabie
communication.

h. Periodic Inspection through Scraper and intelligent pigging of the pipeline.

i. Fortnightly walk-through survey by dedicated team.

j. Weekly checking of Cathodic Protection system by external agency to ensure
proper functioning.

k. Daily walk-through survey by external agency

In case of leak or damage to the crude oil pipeline, CPCL is solely responsible for
handling the entire emergency till restoration of normalcy.

3.0 Knowledge Management For Chemical Terrorism Disaster (4.3.2.C)

Proposed pipeline shall be laid minimum 1.5 metre below the ground level. Hence, there
is very remote possibility of chemical terrorism disaster affecting the pipeline system.

4.0 Financial Arrangements for Implementation of Disaster preparedness,
prevention, mitigation, response, relief, recovery and rehabilitation (6.2)

CPCL will provide necessary funds for implementation of disaster preparedness,
prevention, mitigation, response, relief, recovery and rehabiiitation

There are tie-ups with neighboring industries/ state government/ hospitals etc. to handle
and manage the disasters.

5.0 Implementation Model (6.3.1 {iii) (i))

a. All the existing rule and regulations to ensure the safety and security of the
pipeline have been considered. '
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upcoming 42” Crude Oil Rev.0
Chennai Petroleum Pipeline from Chennai Port To
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b. SCADA for effective monitoring and control for entire pipeline has been provided
to detect Crude oil leakage. '

c. Emergency response and Disaster management team has been constituted to
handle the situation and provide relief.

d. Training shall be provided to all site personnel, medical personnel, fire sefvices
and populalion siaying ciose the pipeing roule.

e. Dirills shall be conducted on yearly basis to ensure that the staff and relevant
authorities are adequately trained and all emergency equipments are in good
working condition. )

f. Restricted access shall be provided.

g. The tie-ups with neighboring industries/ state government/ fire services hospitals
etc shall be strengthened to handle disaster.

6.0 Risk assessment and mitigation and Response to Disaster (2.i)

CPCL has carried out Risks analysis and Environmental Management plan using the
services of M/s. Enviro Care Systems, Chennai and carried out a Hazardous Operation
study to mitigate the risks by employing the services of Cell for Industrial Safety &
Risk Analysis (CISRA) at Central Leather Research Institute, Adyar, Chennai.

The Risk analysis executive summary is given below:

a. Pool fire and fire ball modeling has been for various scenarios and the
distances for 4.5 kw/m?.The anticipated effect is 98 metre.

b. To tackle the consequences of a major emergency, a comprehensive disaster
management plan has been formed.

The On-site Emergency action plan of the DMP consists of :

s First information
« Responsibilities of Chief incident Controller

» Responsibilities of Work Incident Controller.
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Responsibilities of Emergency Communication Officer.
Responsibilities of Key personnel.

Responsibilities and action to be taken by essential staff and various teams
during emergency

Tha Off-site emergency plan of DMP foliows the Onsile smergency plan. OF site
emergency is principally the responsibility of the Public Administration, with the
assistance of many other agencies.

The major.-recommendations of the report are given below:

a.
b
C.
d

e.

Periodic inspection of pipeline integrity.

. Continuous patrolling at vulnerable locations.

Provide hydrocarbon monitors for identifying leaks at vulnerable locations.

. Regular monitoring is recommended for controlling any entry of impurities in

the crude oil.

Strainers to be cieaned periodically.

The Emergency Response team has been constituted by CPCL for disaster.

The plan for handling the above emergency situations is given below:

A. Communication Protocol for emergencies

B. Communication Process

C. Handling of Emergency.

A. Communication Protocol:

The following will be the main members and alternate members of the task force to
handle emergencies from CPCL.:
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Department Main Member Alternate Member
Manufacturing DGM (OMS) CM/SM OMS
Maintenance DGM (Maint-offsite) CM(Maint-offsite)
Engg & Inspection DGM (E&l) CM(Insp)
Fire & Safety DGM (F&S) SM(F&S)
EP&S DGM (EP&S) SM(EP&S
Corp Communication | SM (CC) SO(CC)
B. Communication Process.
Sl. No. Description of activity Action by
Whomsoever in CPCL receives information or comes to | person who
1 know of pipeline leak in public area shall immediately receives the
inform SMSO the details as made known to him. information
The pipeline reported to be leaking as per the first
. |information needs to be ascertained. Pending this
confirmation, SMSO shall arrange to communicate on
2 “first information as received” to DGM{OMS), SMSO
DGM(E&), DGM(Maint-offsite), SM(CC), DGM(EP&S),
DGM(F&S) He may communicate thru phone / send
mass SMS with the assistance of QC-Lab.
On receipt of the first information DGM(OMS), DGM(OMS),
DGM(E&I), DGM(Maint-offsite), DGM(F&S) will DGM(EE),
. i . DGM(Maint-
2.1 | communicate the message to their respective GMs. offsite)
. : - | SM(CC),
SM(CC), will communicate to GM(HR) & DGM(admin), | pGM(F&S
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o _ DGM (OMS),&
Identifying the location of the pipeline leak based on the |DGM(E&)
information received in consultation with the officials of | Who will
ChPT. report to
GM(O)
Deputing persons to the reported location of pipeline DGM (Admn)
| leak to confirm the pineline, colour of oif leaked, extent
{ of leak, etc. DGM
e CISF (E.I&ITS),
o who will report
+ Pipeline Health monitoring agency to GM (0)
Ascertaining exact location of the leak and type of ﬁiwiggg;u‘z?o
emergency o SMSO to
¢ leak in CPCL owned pipeline inform ali the
+ leak in pipeline owned by others task force
members
If crude oil pipeline is found to be leaking / fire
develops:
Emergency
e Information to MoPNG, Secretary /AS/ JS Control room,
D (O) MD
o Information & submission of report to TNPCB.& OISD|GM (T)
+ Seeking police protection at the location of leak GM(HR)
e -
+ Information to Media (glsi(stzad by
SM CC)
If leak is from other pipelines,
« Information to SM (CC) for keeping media informed | GM (T)
¢ Information to concerned officials of I0C/BPC/MIA
Industry DGM (OMS)
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upcoming 42” Crude Qil

Crisis Management Plan for Doc. No. P&D: 03:089

Rev.0

C. Handling of emergency:

Sl.
No.

Description of activity

Action by

In case the leak is from Crude oil line,

information to ChPT for immediate suspension of
numning

Coordination for evacuation of line, to reduce leak
and to facilitate identification of exact location and
taking up repair work.

SON(OMS)

Cordoning the area with Police for safetj/ and for
fraffic diversion, as required.

DGM(Admin)

Positioning Foam Tender, ERV as required

DGM (F&S)

Mobilization of Line identifier at site, identification
of leaking spot for excavation by Maintenance and
recommendation for repair.

Mobilization of adequate resources for identifying
the leaks .(JCB, shoring & shutting material,
dewatering pumps, Gully suckers & Manpower
with tools)

Excavation to the required depth to identify the
leaks. -

Replacement of the contaminated earth with fresh
earth.

After arresting the leaks, with proper clearance
from concerned, back filling and restoring the site
to the original condition.

DGM (E,I&ITS) /
CM (Maint-Civil)

Identification of approximate location of the leak for
facilitating excavation

|dentification of exact location of leak after
excavation for facilitating repair

Inspection and recommendation for repair

Testing after repair and clearance for refill

DGM(E&I)
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» Identify the leaks in coordination with Inspection

» Arresting the leak (if it is minor one) uSing suitable
online leak arrest- clamps for 42"Crude oil line.

» Co- ordination with concerned departments and
arrange Fire trucks as stand by & Gully suckers for
removal of spilled oil from the leaky location CM — Offsite

daring the Maint activivzs. MethiaiuGal -1 |

o If it is a major leak, displacement of the line
content, in coordination with OM&S & ChPT/IOTL
officials

s Repair work & Testing as per the CPCL
Inspection advise and procedures

7.0 Waste disposal plan i.e. disused pipelines and refinery effluent

(i} Disused Pipeline

The existing 30" crude oil pipeline will be made hydrocarbon free by water and
steam flushing. The same shall be disconnected and discontinued at CHPT.

At CPCL also the pipeline will be isolated using blinds and valves.

As the existing 30” crude oil pipeline is buried, The same shall be left as it is and
will be declared as redundant.

{11) Leaked Crude Qil

In case of leak in the crude oil pipeline, the same will be collected from the leaky
location and the oil content will be recovered after treating in the existing Effluent
treatment plants at the Refinery.

o ek ek de ok ok
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g
DEPARTMENT OF ENVIRONMENT
From To
Dr. H. Malleshappa, I.F.S., 1) The Member/Secretary,
Member Secretary, TNSCZMA & Tamil Nadu Pgllution Control Board,
Director of Environment, 76, Mount Safai, Guindy,
Ground Floor, Panagal Building, Chennai - 600 032.
Saidapet, Chennai 600 015 —

iIronmental Engineer /
Convener-DCZMA,

-----------------------------------------------------------------------------------------------------------------------

R.C.No.P1/2445/2016 _ dated 08.09.2017

Sub.: DoE — Representation of Thiru M.R. Thiyagarajan on alleged violation of
CRZ by M/s. Chennai Petroleum Corporation Ltd.,, — Forwarded -
Regarding

Retf.: Gowt. of India, MoEF & CC letter No.10-78/2008-IA.1I1 dated 25.08.2017

In the ref. cited, Govt. of India, MoEF & CC has forwarded a representation
received from Thiru M.R. Thiyagarajan of Meenava Thanthai K.R.Selvarajkumar
Meenavar Nala Sangam regarding alleged violation of CRZ Clearance conditions issued
to M/s. Chennai Petroleum Corporation Ltd., for laying of pipelines of crude oils from
Chennai Port to CPCL Refinery at Manali.

A copy of the reference cited letter is enclosed herewith and requested to furnish
present stage of the implementation of the project issue immediately, so as to take

further action in this regard.
Yours faithfully,
Sd./- H. Malleshappa,
Director of Environment &
Member Secretary, TNSCZMA

Encl.: As above

N / Forwarded by Order /
Gy Frie

17
° For Dire%tor é? élviron ment
PRy
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— ~ Sirva Facilities Servions PR LA,
No.:82, 3rd floor, Arcot R

Dally Walk Thiough Inspection Report

AVM: Avenie, Wrugambakkam(!hennal -92

Anhexure-1 3

 |SURVEY DONE FOR ; CPCY, Manall, Chiential - 68

INSTECTION DATE 20-10-2020

(8)

{4} .
_ 42 inch Crudeline from CHPT to CPCL, Manali 10 inch LPG Pipeline from CPCL to CPLL Bulk storage
SL.NO INSPECTEON PARAMETER. /
) LOCATION TLP ~19 R&D pate to | TLP-13 MOR jb. Te | TLP-B{KLS gas} to | TLP-5 (N4 busstop] | CPCLLcompd.west |MFL Maingate to TLP-3 TLP-2 to I0TL. Maingate
TLP-13 TLP-8 TLP-5 to TLP-3FHMC | end to MFL Maingate.|  (Jagadamba Co2 h
1.1 |sapilng/Trees planted in row DK oK _}%V oK 0K NiL OK
1.2 |Water Stagnation NIL NIL NIL NIL NIL NiL NIL
1.3 |Leak / Qil Stagnation MIL NiL NIL NIL NIL NIL NiL
i4 |Temporary hutment nearby locatien NIL yBSl;ﬂ, A ML NIL NIL ML ML
15 [Debris dumping / collection NIL NIL NiL NIL NO NiL NIL
16 |Excavation/Construction,/Boring NO _YES g% NO NO NO NO NO
1.7 OFC Marked TLP box and post oK oK oK oK 0K NIL oK
condition

Major Observations / Remarks:-

42" Crudeline near TLP BCX-3 EMRIP alignment road work started by Chennal Fishing work in progress

42" Crude Itne near IMC fiber optic cable laying is not done

{20,10.2020}

42% crude Hne near TEP Box - 11

10"LPG line near MFL yard
{20.10.2020)

For Surya Facilities Services Pyt iad
M vl ve v a

Vel

Jolerdie For Chennal Petrolevm Corporation Linited

Chief Manager {inspection)
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CiSurya Facilities Services Pvtded: . o -
AteotR | Avemu ugambakkam, Chennai - 92
| Dally Walk Thesugh Inspection Report '

. Nou82, 3rd floor,

. |SURVEY DONEFOR :CPCL, Manali, Chennai - 68 "
e ) INSPECTION DATE 21-18-200
(A3 {8}
n 42 Inch Crudeline from CHPT to CPEL, Manali 10 inch LPG Pipeline from CPCL to CPCL Bulk storage
SL. NO INSPECTION PARAMETER / .
T LOCATION TLE «19 R&D gate to | TLP-13 MORin. To | TLP-8{¥LS5 gas) to | TLP-5 {N4busstep} | CPCL compd.west |MFL Maingate to TLP-3 TLP-3 to IDTL Maingat
' TLP-13 TLP-8 TLP-5 to TLP-3FHMC  ]end to MFL Mainpate.]  (Jagadamba Co2 aingate
11" |sapilng/Trees planted in row oK oK ,zfr’w/ OK oK NIL DK
12 |Water Stagnation i NiLL NiL ML NIL NIL NiL NiL
13 “heak 7 041 Stagnation NIL NIL ' NIL NIL RIL ) NIL ML
1.4 |Temporary hutment nearby location ML XES™, ENTRN NIL MNIL NIL NIL NIL
1.5 |Debris dumping / collection NIL NIL NIL NIL NO NIL NiL
1.6 |Excavation/Construction/Boring NO }E%V NO NO NO NO NO
OFC Marked TLP box and post
1.7 condition QK 0K QK oK OK Hll. oK

Majer Observations / Remarls:-

42" Erude line near TLF BOX-3 EMRIP alignment road work started by Chennai Fishing work in progress

42" Crude line near IMC fiber optic cable laying is not done " ! .
42" crude fine near YLP Box - 7 10"LPG line near MFL river
{21.10.2020) {21.16.2020}
el o
'y

For Surya Facilities Services Pyt Lod
Voot v RSB gz s n

204D o chennai Petroleum Corporation Limited
Rri
ef Manager (Inspection}
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4 » N

42" Crude O Pipellne from CHPT to CPCL
-
CP System Survey Repert
TIME TOTALISER | TR uatt AC (input) '";“ﬂ“ e Rﬁl’mps?mm;. -
LOGATON READING (Output) ) piof | pATE: 25.09.2020
TR Unit Parameters: eREvIOUs presenTf VOLT jCUBRENT| VOLT | CURRENT e { pp2 | pES
L) 3] [ui] [£9] i
L.CHPT - . 730 28 1.7 29 | 0910 | 1030 | 000 | Aute |pONEBY:
2. CPCL - . 242 01 23 28 | 1.090 fosu0 | 1010 | Aute |AVINOTEKUMAR
POTENTIAL READINGS fywrd. Cu/ CuSe, Celi} in
{- v Volis}
:,f; Tui:_' cagfsx;g LOCATION TLP TYPE GRONDING CELL REMARKS
Pi P2 P e CORR. | Mg | PROTECTED | UNPROTECTED
COTPOY | ANODE ey o
= PI'E PIPE
ANOBE ANOUE
GROUP A
111 - g1 E 0921 | o828 - - 0.048 - 0821} 1209 | 0828 § 1163
L - 2z E 1082 { 1601 | Lowe . 0.301 - [ o6z | 0939 | 0505 | 0975
GROUPR
t |1 o CHPT SLB Area g £039 | 0844 - - 0.478 « 11039 1035 | 0844 | 0915
2] 2 0.035  {CHPT 5LB Area DMy | 0945 | 0944 - . 0.335 - [ 0.4845 ] 0998 - .

. Rasimedu [Nzar High } .
S 33 1.13 Most Light) A 0995 | 0992 - - G355 §1B31 | - - - Mg AZ-1.443
¥ -

- Fisheries Harbour
41 4 1.693 (HDD Entry) B 0986 | 0975 | 0976 | 0979 | 0465 1508 | - - - -
North of ¥4 Bus Srop
5| s 2516 (HDD Extty B 0.995 ) 0894 | 0993 | 0.995 | 0459 | 1490 - - - -
#5ask of Veerezaghavan . -
&6f 6 2632 | (Bunker Area) A 3570 | Do - B G457 | 1571 o -
BECH Petrto! Bunk
1|7 324 (NTO Kappan) 8 0978 | 0500 | 0980 | D980 § 0535 | 1883 - - - -
North of KLS Gas £
gf 8| 3qz [Sation(ON A 0971 | o970 . - 0.263 1492 | - - - . .
Kuppam Amma
Ungvasam opn )
RTO (Kannf Koll- HRD
2] 9 AT | Ot ot 9 B 0945 | 0945 | 0944 | 0944 | 0318 | 1ses i - .
Hear §T5 Sarvices PYT ;
10§ 1 £79 LeA(HDD Entry) A 09 | 0939 - - 0468 1 1565 - - - -
Eust of Carborundum |
13111 6542 B 0933 [ €933 § 0935 1 0935 | @327 {1438 | - . - - IMEAZ-LA4
[Eask Gatej
East of MEF Road
2] n 7.33 (HOR . Punch Out} A 0935 | 0935 . - 0254 fisro| - - -
Sauth wast af BMOR
13| i3] 8098 Huncton (MOR |n. B 0913 | 0915 | 4910 | G913 | 0352 |1w43F§ - . - -
Punch in)
Ramakrishna Nagar .
Ml saes [ (Fanch D) A 0096 | 0.997 - 0135 | 1322
1) t5] g Muflal NagarSWof B | 0983 | 1098 | 0978 | 0977 | o552 |igvs| . - - -
Ernavoor bridga
6] 16§ 1005 [Hational Hospita) A 0.912 | 0912 - - 0629 | LEA - - -
Westaf TKS Negar
17} 17 | 10705 |MainRoad(North of B 0824 | 0,922 | 0920 | 0820 | 0499 | 1503 - - -
Kargil Magar ;
1B} 18 [ 11325 i(Buckingam Canal A 0965 | 0.968 - - %478 | 1625 - - . -
Falnt)
CPCE RED
19| 1| 12227 (Nothsideof DAC - 093¢ | 0936 - 0.435 - 109341 1112 | 0036 | 1138 -
Sorpond Wall}
0| 20F 12565 |CRCLISHE Area) BMY | 0500 | 0.90f - - 0,561 - (D800 1003 . - -
210 21} 12.586 ]CPCLSRB Area} E 8771 | 03583 . - .45 - | 07T E 0915 | 0543 | 6.90g -
General Dbzervaton:
|MONITORED BY REVIEWED BY ENGINEER: INSPECTION CHIEF MANAGER - INSPECTION i
ANAHS— | () % G ==
v . M i Y - >
. : L 5
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42" Erude Oi Pipeline from CHPT to CPCL

CP System Survey Report DATE: 25092020
DONE BY;
Ghaue AVINOTHRUMAR
POTENTIAL REATANGS {wrt. Cu/ LuSo, CeH} s
{- vo Volis)
Ns: ;I: cu;xsz LOCATIGN B — GRONBING CELL REMARKS
Pt P2z 73 P& €ORR. | Mg | PROTECTED | UNPROTECTED
COUPON | ANGDE T n
PIFE FIPE -
ANODE ANODE
Inside SRE
1 1 8,000 Compound B 0.947 0584 - - - - 0947 | b93t | 0534 | 9878
] 2 0055 {Northside of Pond B 1011 1011 1.046 1011 0372 | 1277 - - - -
s | 3| 1a0s [SouthofWatch DAC | 1031 | 10m 0229 | - 1ues1f o7ss . .
towear
Eastof Plant 223
+ ] 4 1.909 (New DM Plant) DAL D.5F 0,998 - - - - 4.999 | 1022 -
Hovthsida of Rallway
51 5 wr . rassing b - . . -
6l & 2016 Southside of B . . ; i R
Bailway crossing
Nerthsdio of Ref
Tt 7 2318 Fare @ Road-11 DAC 0,955 0932 - 0,701 - 0955 | 1155 = - -
Southeast of Th- :
Bl 8| 2729 ' ; Y . , . . .
/421 c 0978 0,965 4912 0.347 | 1,518
9 9 2835 |Bastof Tk419 B 0.995 0,932 0.987 0,993 0,133 - -
]| 201 [VewATF/ZeroSka| o | go00 1 pgs2 | goes | - | oass | - -
) Blending Header ) ' ’
Near Piperack @
. % - - - - A .. X 0565 B
1 1 KR Bast of Temple E 0.905 0.677 0905 § 0989 | 0677
General Ghservation: )
(P}- Pratected fUP)- Unprotected
{MONITORED BY REVIEWED BY ENGINEER- INSPECTION CHIEF MANAGER - INSPECTION I
e | 6y A -
ﬂ. B y i _r"?
i
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; - 13
42" Crude Oil Pipeline from CHPT {0 CPCL
CP System Survey Report
TIME TOTALISER | TR unit AC {inpuy) TRuaitHC | REFRRENCE CBEL
_ LOCATON READING (@utput) PSF (V) ool | DATE: 26082020
TR Unit Parameters: ereviaps| presexy| YOLT | CURRENT{ VOLT |CURRENT e, | ppg | pueg
.__ m | i m | ow
LCHPY : - - - - - - . : -+ _}DONEBY:
2.CPCL - . . _ - A . R _ JADHANASEELAN
POTENTIAL READINGS fwit, Cu/ CaSo, Cell} in
) { ve Volts)
;;; LI;? cmﬂg:;cﬁ. LOCATION e veE| ] ‘GRONDING CELL REMARKS
o 1 P2 P3 P4 COHR. | Mg { PROYECTED | HNPROTECIED
) COUPON | ARGDE
vz | 2 | e | B2
anope| ©™ | AnonE
GROUP A
1§t . i1 ¥ . . . - . - . . . .
2|z - 'z E - - . . . - . . . .
GROUP B
BER] ©  [CHPTSLE Area ; ; . ) . . . . ) ) .
21 2| 0035 |CHPTSLEArsa . . . . . - . ) ) . .
) -{ Kasimedu (Near High
23 1.33 MastLight) A 0983 | 098 | - - ] 038 f151f - - - g Mg AZ-L469
H Fisheries Harbour 3 :
4] 4 1693 |00 By 8 1881 | 1030 | 1031 | 1028 ¢ 6495 | 1565 | - - - -
) Narth of N4 Bus Step . . ; - :
s| 851 2516 (HDD Bxin) ] 1598 | 0998 | 0995 | 0995 | 0491 fisozi - . - -
- Fast of Veereraghavan . . -
6] 61 2632 50 (Bunker Avca) A 0941 | 0.941 S 0.43% | 1520 - - - .
- BH#CL Pervtol Bunk : .
747 324 T Keppara) B 6978 | 0978 | 0ovr | €976 | 0430 [1561 - - . -
tNoreR of KLS Gas
g 5| ayz [Prtlon(ONDI A 8971 { 0973 | - - o480 }1510| - - . .
| Kuppans Amsaa
MnzyeRsm onnd
RTO (Kaani Keii- HR2D
9l e | ares b Poing) B @995 | 0995 | 0594 | 0995 | 0471 {1560} - . - -
; ' Neas §TS Barvices PYT ’ '
i} sre [ (D) A q,935 0935 [ - - G470 | 1491} - . - .
. East of Cerborundum ; . . . ;
11 11| 592 (EastGate) B no81 | 0980 § 0081 | asBz | 0373 -] 1480 - |Mgazis11
; Easr of MRF Read
12] w2 733 oo punch out) A 0901 | 0.0t - - o288 {0575 | - - . .
. ) Sauth west of MOR
13§ 137 9098 |juncton {MORn. . B 0929 ¢ 0929 | ooz? | 0020 | osze - |1gs3| - . . .
Punch in) :
Ramakrishna Magar ) N R
Hi1e] edes [ 2N (Punth Doty A 0.39 0.77¢ . - 0015 | 1301 oo ) -
Multal Nagar. SW of i ] . .
1SE15 ] 939 [ g B o090t | 0901 | 0903 | 0903 | 0533 | 1586
16[ 161 005 |National Hospital A 0923 | 0923 . - 5630 | 1651 | - - - -
’ . West of THS Nagar .
17§ 17] 10.705 |Main Read{North of B 001 | 0908 | 008 | o911 | 04T |is16 ] - . - -
) Kargil Hagar
181 18§ 11325 |{Buckingam Canat A 6571 | 09N . - 0435 {16713 - . - s
HDD Bny Posory : . -
CPCLRED
19119 12227 |(Northside of oA | - - - - - - - . - - -
Compepd Wall)
20| 201 12365 |[CPOL{SRB Area) iy - - - - - - - - - - -
23| 21 |- 12586 [CPCL(SRB Area) E - - L - - . - - - - -
General Observabion:
MONITORED BY BEVIEWED BY - ENGINEER- B¥SPECTION CHIBS MANAGER - INSPECTION !
& ) - - w
bt el
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42" Crude 04 Pipeline from CHPT ta CPLL
CP System Survey Report DATE: 21.08.2020
GROUP ¢ : DONEBY: J)/ 15
POTENTHAL AEADINGS {wrt. Lo/ CuSe; Cell} in
{- ve Volts) )
SLTLP|CHAINAGEL  rocation  {TePTVRE : GRONDING CELL REMARKS
.| Ho.|  {lae) : CORR. | Mg | PROTECIED | UNPROTECTED
P1 Pz 53 P4
COUPON | ANODE 7 o
PIPE PIRE
ANODE ANDDE
Inside SLR 0869 | 084 '
Li-t) 8000 [ eund B ® | o . - - . |ogari 1aze 0.995 1044
21 2| o085 |worthsideofPand | B} 0860 | Ofe4 | vass | osmss | o300 1?;5; : - - . :
Southof Watch | . ' 11115
3| 3| wws [ pac | aso: | o301 . - 0.212 LS el .-
Eastof Plant 223 . . 1.165/ .
) LA % e DM Plenn) DAC | o8s0 | o83’ - . : I R Y
: ]
515 1972 Norﬂ'fstdeafﬁai[way D NA NA A A ) ) ) ) . | cables Founa
erossing ) Cut,
Scuthside of - . 0778 o778
6l 61 zmse Ratiway erassing ) 0905 | 0905 § oo (casing) - - _
: Northsdie of Ref-1§ - _ 1200/ | )
77 26 e rod 1t DAC | 0915 | 0815 - - 0.685 - fems | e
Southeast of Tk- ] o 1wyl . . .
88| 279 | o c pa?s | osis | oers - 0285 | o
9| 9| 2835 ImascofTi-419 B 0506 t 0905 | 0908 ! 090& | case - - - -
0110} 2916 [NerATR/ZeraSkoi o | aeey | gt | oeos - . lomsi . . - -
Blending Header
Mear Piperack @ 0.855 0.652 i . . i 903 1 6915 | 09087
]| seor f e | ¢ » w?) 0856 | 0982 1 0915 | 0.
General Observation:
[®]- Frotected . (UP}- Unprotected. .
MONITORED BY ASSISTANT MANAGER- INSPECTION _ CHIEF MANAGER - INSPECTION
2 P
‘g it ’ o e .




& '::.
»
42" Crude Oil Pipeline from CHPT to CPCL
CP System Survey Report
TIME TOTALISER | TRUntAC Giopug)] ot O ”FE[?:;";E CeLL
LOCATION READING (Oupuyy ™M puof |- paTe: 20082020
TR Unit Parameters: PREVIOUS] PRESENT| YOL' |[CURBENT{ VOLT |CURRENT] oo . ) .
o P, o | R 1P RE-Z| REs
1.CHPT - - 2319 &27 16 19 107 | 106 | L12 § Aute DOREBY:1I /15
Z.CPCL M - ot 0.3 34 iT 089 | 451 0.95 Auto )
POTENTIAL READINGS {wrt. Cuf fuSo; Cell) In
{- veVolts}
51 | TP | cHAmAGE
No. | %o | gomy LOCATION TLE TYPE GRONBINGCEEL REMARKS
1 P2 Pa 0 CORR. | Mg | PROTECTED ! UNPROTECTED
COUPON | ANBE - o
PIFE | anone | P1P5 | anons
GROUP & '
t 1 R 0 £ {001 Q66T ; : . :
{ @) fie 0.355 101 § 0955 | 0654 { L112
0903 H.aa2
22 B 14 B - - . . 1.205
I 3 @ ey 0.845 0.265 0908 § 1.224 ivitied
GROUP B ' . o
il1 0 CHPTSLB Ares g
2| 2{ 0035 [CHPTSLBACes DMV
Kasimedu {Mear High
312 113 Mast Light} A
. [ Fisheries Harbour -
o IR LI it 8 e
North af N4 Bus Stop - .
518 2516 (HOD By 8 . J
fast of Veeraraghavan ’ ’ Q‘fa
616 2632 foaa [Bunker Area) A . 59:
BPCL Petrtal Bunk )
R e B . gg%
Morth of HLS Gas {‘
Station (O¥DE . ¥
g8 372 Huppam Amma A {r;
Unavagam onp.) : B
v 3
RO f¥anni Koil- HDD
#19 4795 Punch Qut Point) B ; qk-sg
Hear $T5 Services PYT %
w10 579 | A ;;}-ﬂ
East of Carborundumm 15
| sse2 [ReoOn B ;H’Q}
East of MRF Road
2412 733 33408 in. Punch Qut) A ) '*-?
South west of MOR -
13113 8098 [junction. (MOR jn. 8 gg.f
Bunch In} Sv‘
Ramakrisiua Nagar ?
W8 BA6E In ind PunchOug) |
151 15 939 Muliai i‘!agm.-. SWof B
Ernaveor bridga
16| 16 1005  [Nationa Hospital A
West of TKS Hagar .
17|17 10.705  $Main Road{North of 8 :
Sara Steels)
Kargii Nagar
8118 11.325  |(Buckingsm Canal A
HOD Entry Poine) .
: CPLLAED E
12§ 191 12227  |iNorthside of DAL ’ :
Sompong Watll N
201 2¢ 12.565 |CPLL(SRB Area) DMV :
21| 211 $2586 (EPCL, (SRA Area) B ,r
| Qbservatia:
H
MONITORED BY ASSISTANT M_ANA(_}ER- INSPECTION CHIEF MﬂNﬁg{iR - INSPECTION
RN




Annexure-15

REPORT ON GROUND WATER SAMPLE TESTS ALONG THE EXISTING NEW 42"

CRUDE OIL PIPELINE ROUTE FOR CPCL

CPCL

Document No: IC/18-19/0EC/029/CPCL/RSUN/02

Date: 13.03.2019

CLIENT:

Chennai — 600068

CONSULTANT:

Chennai Petroleum Corporation Ltd

Prof. R. SUNDARAVADIVELU., FNAE
INSTITUTE CHAIR PROFESSOR,

MEMBER BOG IIT MADRAS,
Department of Ocean Engineering,
IIT Madras, Chennai — 600 036

oot Uil Fraftes Pfies
(FTET=3iTaer $T AT HE=A)

Chennai Petroleum Corporation Limited
(A group company of indianQil)

DR. JITENDRA SANGWALI,
ASSOCIATE PROFESSOR

(Petroleum Engineering),
Department of Ocean Engineering,
IIT Madras, Chennai — 600 036
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For Approval
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13-03-2019

Rev.
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Verified
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Date
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Client Chennai Petroleum Corporation Ltd Date 13.03.2019

REPORT ON CONDUCTING GROUND WATER
Project SAMPLE TESTS ALONG THE NEW 42" CRUDE | Sheet No. | 2
OIL PIPELINE ROUTE FOR CPCL

Testing of Ground water sample Test —

Subject . . B IIT™
] First Interim Report y
Document . .
No 1C/18-19/0EC/CPCL/RSUN/02 | Rev 01 Location Chennai
TABLE OF CONTENTS
1.0 INTRODUCGTION .euteueturenreeceeeceencrenceeseessersssessssssessssessssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssssesssssnsssnsesssesnssanses 3
PIPELINE LOCATION AND EXECUTION ....cuueeeeeeeeeeeeeeeee ettt ettt ettt et e tte et et e e ette e ae e s s e s stae s taesaaesesaesesaneees 3
) 0ao%: 1T )+ OO 3
2.0 PLAN SHOWING THE PATH OF LAID PIPELINE.........cctiitiieiieiieicrectantenserssensssesssssssnsssasssasssnsesasssnssssssssssasssasssnseses 4
D Y I = = [0 0 YRS 6
EXECUTIVE SUIMIMARY ...cutuiteiteetnettenteeeretesessestessessassasssssesssssssssssssessssssssassssssssasssssssssssssssssssassasssssnssassassnssnssnsnns 8
BORING 8
G = PIPE INSTALLATION ...ttt ettt et e ae e e et e e et tee st te e aaa e e sae e e s e e s aaeaaae s taseanesssaessasnessnaesssnernns 8
WATER SAMPLE COLLECTION ..ot ettt ettt ettt et e et tee e et e e atee e s aae e s atee s saaessaeesaaa s s sansaeasataessnessseessnnns 8
4.0 WATER SAMPLE DATA ANALYSIS ... ctuittiiteteeireecteecteersscensseesesssesssesssssssssssssssssssssesssssssssnsessssssssssssssesssssasssnsesasssnns 9
4.1.1 COMPARSION OF WATER SAMPLE TEST RESULT ..ottt ettt e e tee s ete s st e s vaeeeanansnans 12
EXAMINE THE CONTAMINATION OF WATER DUE TO CRUDE OlL.....c.cieuiteiieireienerncraccencsesscescsascsasssasesasesassansens 21
RESULT AND ANALYSIS ..ottt ettt et ettt ettt et e ettt e e st e e sae e s e st e e atee s s e e sbee s e s st e e saesssaaessaeessanans 21
TEST RESULTS FOR UV-VIS QNG FTIR ..ottt ettt ettt st e e e e e e e s s e e as sseseeeeeaeeaaaeens 21
5.0 CONCLUSION ....cuieeirenreeerenerenctesseessresersssesssesssesesasssassssssssssssssasssssssssssasssssssssssasssasssnsesassasssssssssssasssasssnsssnsssnssnnnss 22

ANNEXURE 1 —SAMPLE DETAILS ......ccciiiiinniiiiiiiiinicintensiieiieesiisssssssssssiesseseisssessssssssssssesesssssssssssssssssssesssssssssssssans 23




Client Chennai Petroleum Corporation Ltd Date 13.03.2019

REPORT ON CONDUCTING GROUND WATER
Project SAMPLE TESTS ALONG THE NEW 42" CRUDE | Sheet No. | 3
OIL PIPELINE ROUTE FOR CPCL

Testing of Ground water sample Test —

. IT™

Subject First Interim Report By

32““‘“‘*‘“ IC/18-19/OEC/CPCL/RSUN/02 | Rev 01 | Location | Chennai
1.0 INTRODUCTION

Chennai Petroleum Corporation Limited (CPCL) formerly known as MRL (Madras Refinery
Limited) is one of the largest and most integrated refineries in South India producing fuel products,

lubricants and additives.

CPCL’s product range is wide and varied such as fuel like diesel, kerosene, LPG, ATF and
Bitumen. CPCL also provides high quality feedstock’s for other industries like propylene, superior
kerosene, butylene’s, naphtha, paraffin wax and sulphur. The crude oil pipe line is laid on residential

and commercial Zone.

CPCL has issued the work order to M/s IITM vide their reference no:
PMC0451819/25588295 dated on 30/07/2018 for soil & Ground water sample tests along the
proposed 42’ crude oil pipeline route and testing water samples. Initially, 13 Bore holes and first
water samples are taken 01-08-2018 to 30-10-2018 and test results are kept as basic record for
comparison with future water quality testing to find out is there any leakages or spills from laid

crude oil pipe line which may lead to contamination of soil and water in the surrounding areas.

After 3 months, collection of water samples were carried out first week of February 2019 and
the water samples were tested for 35 parameters at M/s Chennai Testing Laboratory Private Limited,

Chennai — 32 and the results are furnished in Table 4.1.1.

PIPELINE LOCATION AND EXECUTION

Location

The new 42” crude oil pipeline route from Chennai Port Trust to Manali refinery.

Length of the Pipeline Village Taluk District State
0-3.3km Chennai Tondaiyarpet Chennai Tamil Nadu
33-7.6km Thiruvottiyur | Ambattur Tiruvallur Tamil Nadu
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Client Chennai Petroleum Corporation Ltd Date 13.03.2019
REPORT ON CONDUCTING GROUND WATER
Project SAMPLE TESTS ALONG THE NEW 42" CRUDE | Sheet No. 4
OIL PIPELINE ROUTE FOR CPCL
Subject T'esting oft Ground water sample Test — By ITM
First Interim Report
ﬁzc“ment 1C/18-19/OEC/CPCL/RSUN/02 | Rev 01 | Location | Chennai
7.6—-11.5km Ernavur Ambattur Tiruvallur Tamil Nadu
11.5-13.8 km Sathankadu Ambattur Tiruvallur Tamil Nadu
Village
13.8-16.6 Manali Ambattur Tiruvallur Tamil Nadu

2.0 PLAN SHOWING THE PATH OF LAID PIPELINE

¥

== :I'.:.... Cat- Thirus R A wpaaes
Y K Dl Kepoas 100 0m)

imalda THIFT Gate B £TSm parrrices e gt |
Ghmrmnl Por Oalet

Oepan T — hasbls Chanssl Pard (A5Zon)

e Seraptel kenching Sistisn

O Cart FIBT v}

walde Chaveiad Port

#teora proeed [1LESmY
B8 - B, ety . A D]

Bay of Bengal

Photo.1 Shows the New laid crude oil pipe line
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REPORT ON CONDUCTING GROUND WATER
Project SAMPLE TESTS ALONG THE NEW 42" CRUDE | Sheet No. | 5
OIL PIPELINE ROUTE FOR CPCL
Subject T,eSting Otj Ground water sample Test ~ By 1T
First Interim Report
§2cument 1C/18-19/0EC/CPCL/RSUN/02 | Rev 01 Location Chennai
BOSE HOLE | LATTIUOE Awd
S| PLCECFAER | ol | emi
et | a‘gﬁ.sﬂ:n
1| N0 Kugpar BT 1E0.24E
w17 8'21R0N
BH-0
L | Dhaiamman Kol BOE I8 60'E
17 8’5080
AH-0
3 | Tt Kappar 8018 2480
1310915
AH-04
4| Uagthan Kal BB 3G RET
. e | 1305004
, {15
i | Retnektishng Nagor EH B AET BEE
. PR T
f. | Farnchrishnn Hagar 1 BH-l6 80184900
. o |13000N
-
7. | Uahakdshmi Magar i RO1E91 80
op | TI0ETI0N
B | Virnoappa Hogar EH-08 BB 20'F
. r 13105170
§. | doti hoor -l BO17'55,50°
) . _ 131048.00"
0, | deti ogar EH-10 AT1752.60°E
131040.50"
BH-11 ‘e
i1, | Wackira Negar BT 45.80°E
13103057
BH-12
12, | Sty Moty Nogr AT I36TE
o | vk L | gy [ 1TOBET
Wi Hnrai EIEII]T.E-H“E

Photo.2 Shows the Borehole locations
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Client Chennai Petroleum Corporation Ltd Date 13.03.2019

REPORT ON CONDUCTING GROUND WATER
Project SAMPLE TESTS ALONG THE NEW 42" CRUDE | Sheet No. | 6
OIL PIPELINE ROUTE FOR CPCL

Testing of Ground water sample Test —

. IT™
RERIESE First Interim Report <y
ggc“me“t IC/18-19/0EC/CPCL/RSUN/02 | Rev 01 | Location | Chennai

2.1. SITE PHOTOS

Photo.4 Shows the Boring progress.




Client Chennai Petroleum Corporation Ltd Date 13.03.2019
REPORT ON CONDUCTING GROUND WATER

Project SAMPLE TESTS ALONG THE NEW 42" CRUDE | Sheet No. 7
OIL PIPELINE ROUTE FOR CPCL

Subject T.esting of‘ Ground water sample Test — By ITM
First Interim Report

ﬁgc“me“t IC/18-19/0EC/CPCL/RSUN/02 | Rev 01 | Location | Chennai

Photo.6 shows the water samples collecting in bore hole locations.
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Client Chennai Petroleum Corporation Ltd Date 13.03.2019
REPORT ON CONDUCTING GROUND WATER

Project SAMPLE TESTS ALONG THE NEW 42" CRUDE | Sheet No. 8
OIL PIPELINE ROUTE FOR CPCL

Subject T'esting of Ground water sample Test — By IT™
First Interim Report

D

Ngc“me“t IC/18-19/0EC/CPCL/RSUN/02 | Rev 01 | Location | Chennai

EXECUTIVE SUMMARY

BORING
With core cutting tool of size of 150mm dia. up to a depth of 15m are drilled 1 to 3m
adjacent to the pipe line at 13 locations along the crude oil pipe line route.

GI - PIPE INSTALLATION
6 m GI — pipe with slotted holes of 10 numbers are driven to the whole depth. Slotted
holes are provided for entry of ground water.
WATER SAMPLE COLLECTION
From bored locations, water samples are collected in specified containers and the
following parameters are analyzed on the collected water samples.

Sl. No | Parameter Unit Testing Method

1 pH - IS 3025( Part4):1983 RA:2012
2 TDS mg/L IS 3025( Part16):1984 RA:2014
3 TSS mg/L IS 3025( Part17):1984 RA:2012
4 COD mg/L IS 3025( Part58):2006 RA:2012
5 BOD mg/L IS 3025( Part44):1993 RA:2014
6 Total petroleum Hydrocarbons (Cg — Cs¢) mg/L UV-VIS spectrometer, FTIR.

7 Heavy metals mg/L APHA 23rd Edition:3111 B

8 Volatile organic Compound mg/L SEAAL/EN/SOP/03

9 Color Hazen IS 3025( Part4):1983 RA:2012
10 Odor - IS 3025( Part5):1983 RA:2012
11 Temperature oc IS 3025( Part9):1984 RA:2006
12 Electrical Conductivity uS/cm IS 3025( Part14):1984 RA:2013
13 Turbidity NTU IS 3025( Part10):1984 RA:2012
14 Phenolic compounds mg/L IS 3025( Part43):1992 RA:2014
15 Selenium mg/L APHA 23rd Edition:3111 B

16 T.Iron mg/L IS 3025( Part53):2003 RA:2014
17 Nitrates mg/L APHA( 23rd Edition)4500 - No3
18 Fluorides mg/L APHA( 23rd Edition)4500 - F-B
19 T.Hardness mg/L IS 3025( Part21):2009 RA:2014
20 Mg. Hardness mg/L IS 3025( Part46):1994 RA:2014
21 Chlorides mg/L IS 3025( Part32):1988 RA:2014
22 Sulphates mg/L IS 3025( Part24):1986 RA:2014
23 P.Alkalinity mg/L IS 3025( Part23):1986 RA:2014
24 | M. Alkalinity mg/L IS 3025( Part23):1986 RA:2014
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Client Chennai Petroleum Corporation Ltd Date 13.03.2019

REPORT ON CONDUCTING GROUND WATER
Project SAMPLE TESTS ALONG THE NEW 42" CRUDE | Sheet No. | 9
OIL PIPELINE ROUTE FOR CPCL

Testing of Ground water sample Test —

. IT™
Subject First Interim Report By
32““‘“‘““ IC/18-19/OEC/CPCL/RSUN/02 | Rev 01 | Location | Chennai

4.0 WATER SAMPLE DATA ANALYSIS
The results provided on your water test reports reflect the properties of the sample

you submitted and the testing procedures based on national and international method by our

laboratory.

IS 10500:2012 Specification is drinking water standards for safe consuming of water. Based
on your 13 water samples required parameters results some of the parameters are not compiles with IS
10500:2012 specification due to high concentration of suspended solids and turbidity. Non-complies

parameters are mention in below table

SL. Non- Sample IS 10500:2012

No complies Reference Code | Specification
parameters

Effects

Dissolved minerals like Iron or
Manganese. High TDS also can
indicate hardness (scaly deposits) or
cause staining, or a salty, bitter taste.
Cadmium has the chronic potential

to cause kidney, liver, bone and blood
damage from long- term exposure at
levels above the limit.

Chromium is toxic to humans,
produces lung tumors when inhaled
and causes skin irritations. Long-term
exposure may cause skin and nasal
Total BH-2, BH-3, BH- 0.05 mg/L ulcers. Chromium accumulates in the
Chromium 7& BH-12 ' spleen, bones, kidneys and liver. It is
believed that

hexavalent chromium (Cr6+) will be
reduced to Cr3+ causing DNA damage
in the cell.

Too much copper can cause adverse
BH-1, BH-2, BH- health effects, including vomiting,

4 | Copper 7, BH-8, BH-11, 1.5 mg/L diarrhea, stomach cramps, and nausea.
BH-12 & BH-13 It has also been associated with liver
damage and kidney disease.

Total
1. | Dissolved BH-1 to BH-13 2000 mg/L
Solids

2. | Cadmium BH-7 & BH-12 0.003 mg/L




Client Chennai Petroleum Corporation Ltd Date 13.03.2019
REPORT ON CONDUCTING GROUND WATER
Project SAMPLE TESTS ALONG THE NEW 42" CRUDE | Sheet No. 10
OIL PIPELINE ROUTE FOR CPCL
Subject T'esting of Ground water sample Test — IT™
First Interim Report
D
Ngcume“t IC/18-19/0EC/CPCL/RSUN/02 | Rev 0l | Location | Chennai
When ingested through water, in small
amounts, it is harmless to humans and
5 | Nickel ]33}]1?;11{’_?%%1’_]1321{ (éc 0.02 me/L in fact necessary in our diet. Inhalation
' P;H-l 3 ’ ' & of nickel is the greatest risk of
developing health problems, as it
becomes highly carcinogenic.
Lead accumulates in the bones,
resulting in elevated levels in the
];H};}{,EH}-%{_]%H- blood. Known effects range from
6. | Lead P:H—7 B,H—l ) &’ 0.01 mg/L subtle biochemical changes at low
BH—li’a levels of exposure to severe
neurological and toxic effects — even
death — at much higher levels.
7. | Turbidity BH-1 to BH-13 5 NTU If turbidity is high, be aware of
' possible bacterial contamination.
Metallic taste; discoloured beverages;
yellowish stains, stains laundry.
Iron overload can lead to
8. | Total Iron BH-1 to BH-13 1.0 mg/L hemochromatosis, which can lead to
liver, heart and pancreatic damage, as
well as diabetes
Methemoglobinemia (blue baby
. disease) in infants (birth to 6 months);
9. | Nitrates BH-1 45 mg/L low health threat to children and
adults.
BH-3, BH-5, BH- o .
10. | Fluorid -+ BH-11. BH.12 1.0 mo/L Fluorosis is a disease caused by water
. uorides , BH-11, BH- .0m
& BH.13 s that contains high amount of fluoride.
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Client Chennai Petroleum Corporation Ltd Date 13.03.2019
REPORT ON CONDUCTING GROUND WATER
Project SAMPLE TESTS ALONG THE NEW 42" CRUDE | Sheet No. 11
OIL PIPELINE ROUTE FOR CPCL
Subject T'esting of Ground water sample Test — By IT™
First Interim Report
D
Ngc“me“t IC/18-19/OEC/CPCL/RSUN/02 | Rev 01 | Location | Chennai
BH-1, BH-4, BH-
5, BH-6, BH.-7, Very hard — select detergents and use
Total BH-8, BH-9, BH- A .
11. 600 mg/L some non-precipitating softening
Hardness 10, . .
BH-11, BH-12 & agent to cope with cleaning problems.
BH-13
Magnesium is proven to lower blood
12. . i i pressure, which is believed to also
Magnesium | BH-1 to BH-13 100 mg/L decrease the mortality risk and
incidence of stroke.
Salty or brackish taste; corrosive;

13. | Chlorides BH-1 to BH-13 1000 mg/L
blackens and pits stainless steel
Water containing appreciable amounts
of sulphate tends to form hard scales

BH-1, BH-6 &

14. | Sulphates BHLO 400 mg/L in boilers and heat exchangers and
high sulphate can cause laxative
effects.

Alkalosis can also cause a decrease in
BH-1 to BH-13,
15 | Alkalinity 600 mg/L free calcium in the body, which can
Except- BH-11
affect bone health.

Note-1: BOD & COD parameters are not mentioned in IS 10500:2012 specification. Whereas COD

parameter is compare to waste water specification it is higher concentration.

Test Results of water samples are enclosed for your kind reference
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COMPARSION OF WATER SAMPLE TEST RESULT

TEST Permissible BH-1 BH -2 BH-3 BH -4
SINO PARAMETER TSET METHOD UNIT limit IS
10500:2012 Stage -1 Stage -I1 Stage -1 Stage -11 Stage -1 Stage -11 Stage -1 Stage -11
IS 3025 Part
1 pH 11:1983 RA:2012 - 6.5t08.5 7.42 7.2 8.12 7.2 7.41 7.4 7.78 7.8
Total Dissolved IS 3025 Part
2 Solids 16:1984 RA-2014 mg/L 2000 3140 1326 3160 1440 2020 1366 2380 1228
Total Suspended | IS 3025 Part
3 Solids 171984 RA-2012 mg/L NS 280 58 270 136 300 78 182 184
Chemical IS 3025 Part
4 Oxygen Demand | 58:2006 RA:2012 mg/L NS 22 110 43 160 47 148 34 60
Biochemical IS 3025 Part
5 Oxygen Demand | 44:1993 RA:2014 mg/L NS 15.2 24 4.03 32 12.1 36 7.86 14
APHA 23rd
6 Arsenic Edition:3120- mg/L 0.05 <0.002 <0.001 <0.002 <0.001 <0.002 <0.001 <0.002 <0.001
B:2017
APHA 23rd
7 Barium Edition:3111- mg/L 0.7 <0.50 <0.50 <0.50 <0.50 <0.50 <0.50 <0.50 <0.50
D:2017
APHA 23rd
8 Cadmium Edition:3120- mg/L 0.003 <0.003 <0.002 <0.003 <0.002 <0.003 <0.002 <0.003 <0.002
B:2017
APHA 23rd
9 Chromium Edition:3111- mg/L 0.05 <0.120 <0.01 0.28 0.01 0.10 0.01 0.20 <0.01
B:2017
APHA 23rd
10 Cobalt Edition:3111- mg/L NS <0.20 <0.01 <0.20 <0.01 <0.20 <0.01 <0.20 <0.01
D:2017
APHA 23rd
11 Copper Edition:3111- mg/L 1.5 2.08 0.12 0.38 0.14 <0.05 <0.09 <0.05 <0.16
B:2017
APHA 23rd
12 Manganese Edition:3111- mg/L 0.3 0.4 0.08 0.6 0.05 0.8 0.08 0.94 0.05
B:2017
APHA 23rd
13 Nickel Edition:3111- mg/L 0.02 0.53 0.01 0.11 0.01 0.21 0.01 <0.1 <0.01
B:2017
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Client Chennai Petroleum Corporation Ltd Date 13.03.2019
REPORT ON CONDUCTING GROUND WATER
Project SAMPLE TESTS ALONG THE NEW 42" CRUDE | Sheet No. 13
OIL PIPELINE ROUTE FOR CPCL
. Testing of Ground water sample Test —
Subject eoHnE OF P By IT™
First Interim Report
Document . .
N I1C/18-19/0OEC/CPCL/RSUN/02 | Rev 01 Location Chennai
0.
APHA 23rd
14 | Lead Edition:3111- mg/L 0.01 1.66 0.005 1.64 0.005 1.52 0.005 0.28 0.005
B:2017
APHA 23rd
15 Vanadium Edition:3111- mg/L NS <0.50 <2.0 <0.50 <2.0 <0.50 <2.0 <0.50 <2.0
D:2017
APHA 23rd
16 Zinc Edition:3111-B mg/L 15 0.52 0.08 0.68 0.08 0.72 0.08 0.59 0.08
2017
APHA 23rd
17 | Mercury Edition:3112- mg/L 0.001 0.001 <0.002 0.001 <0.001 0.001 <0.001 0.001 <0.001
B:2017
1g | Yolatile Organic | SEAAL/WA/SOP/O | NS <0.10 <0.10 <0.10 <0.10 <0.10 <0.10 <0.10 <0.10
Compound (54) 3
IS 3025 Part 4
19 | Colour 1983 RA-2012 Hazen 15 1.00 5.00 1.00 10.00 1.00 10.00 1.00 5.00
20 Odour i{SA3(2)(2)? 2P art 5:1983 - NS Unobjectionable Unobjectionable Unobjectionable Unobjectionable
IS 3025 Part 9:1984 o
21 Temperature RA-2006 C NS 30.0 27.9 30.0 28.1 30.0 28.2 30.0 28.1
Electrical IS 3025 Part
22| Conductivity 14,1984 RA-2013 pS/cm 40000 4449 2224 3372 2428 3357 2284 5435 2092
. IS 3025 Part
23 Turbidity 10:1984 RA:2012 NTU 5 580 42 130 78 270 52 52.6 84
Phenolic IS 3025 Part
24| Compounds 43.1992 RA-2014 mg/L 0.002 <0.001 <0.001 <0.001 <0.001 <0.001 <0.001 <0.001 <0.001
25 | Selenium APHA 23rd mg/L 0.01 <0002 | <0005 | <0002 | <0005 | <0002 | <0005 | <0002 | <0.005
Edition:3111 B
IS 3025 Part
26 | Total Iron 532003 RA2014 mg/L 0.3 0.5 1.09 0.9 1.62 1.2 1.35 0.74 458
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Client Chennai Petroleum Corporation Ltd Date 13.03.2019
REPORT ON CONDUCTING GROUND WATER
Project SAMPLE TESTS ALONG THE NEW 42" CRUDE | Sheet No. 14
OIL PIPELINE ROUTE FOR CPCL
. Testing of Ground water sample Test —
Subject eoHnE OF P By IT™
First Interim Report
Document . .
N IC/18-19/0EC/CPCL/RSUN/02 | Rev 01 Location Chennai
0.
. APHA 23rd Edition
27 | Nitrates o mg/L 45 46.9 14.2 6.49 15.8 244 115 14.8 12.9
28 | Fluorides APHA 23td Edition |\ 15 0.96 0.62 0.94 0.91 1.44 0.99 0.82 0.4
4500 - F-B
IS 3025 Part
29| Total Hardness | 5 ooeobart mg/L 600 286 240 775 160 89.8 80 571 120
Magnesium IS 3025 Part
30 | pognes: oo e 014 mg/L 100 102 140 36.7 100 65.3 40 285 80
: IS 3025 Part
31 | Chloride o OR R 2014 mg/L 1000 742 377 742 586 742 486 1584 576
IS 3025 Part
32 | Sulphates ome e 14 mg/L 400 516 176 78.8 166 174 745 182 59.6
— IS 3025 Part )
33 | P- Alkalinity om0 mg/L NS <1.00 Nil <1.00 44 <1.00 177 <1.00 2
34 | M- Alkalinity %%%%ii%ﬁ mg/L 600 267 309 232 177 309 243 414 88
35 | Total Petroleum | SEAAL/WA/SOP/O | 0.5 <0.10 <0.05 <0.10 <0.05 <0.10 <0.05 <0.10 <0.05
Hydrocarbon 4

Note: NS: Not Specified
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Client Chennai Petroleum Corporation Ltd Date 13.03.2019
REPORT ON CONDUCTING GROUND WATER
Project SAMPLE TESTS ALONG THE NEW 42" CRUDE | Sheet No. 15
OIL PIPELINE ROUTE FOR CPCL
. Testing of Ground water sample Test —
Subject eoHnE OF P By IT™
First Interim Report
Document . .
N IC/18-19/0EC/CPCL/RSUN/02 | Rev 01 Location Chennai
0.
Permissibl BH-5 BH-6 BH-7 BH-8
SI TEST TSET METHOD UNIT el::::ts SIls ¢
NO PARAMETER 10500:2012 Stage -1 | Stage -11 Stage -1 Stage -II | Stage-I | Stage-II Stage -1 Stage -II
IS 3025 Part 11:1983 6.59 7.6 737 75 6.79 7.4 6.62 75
1 pH RA012 6.5t08.5
5 Total Dissolved IS 3025 Part 16:1984 L 5000 2010 1370 3800 1520 2210 1770 2220 1506
Solids RA2014 mg/
3 Total Suspended IS 3025 Part 17:1984 mo/L NS 140.0 990 138 192 350 150 115 14060
Solids RA:2012 &
Chemical Oxygen | IS 3025 Part 58:2006 18 116 42 33 27 40 29 330
4 Demand RA:2012 mg/L NS
s Biochemical IS 3025 Part 44:1993 mglL NS 20.5 28 2.03 10 242 12 4.05 82
Oxygen Demand RA:2014
6 | Arseni APHA 23rd " 0.05 <0.002 | <0.001 <0.002 <0.001 <0.002 | <0.001 <0.002 <0.001
rsenic Edition:3120-B:2017 me :
7| Bari APHA 23rd " 0.7 <0.50 <0.50 <0.50 <0.50 <0.50 <0.50 <0.50 <0.50
arum Edition:3111-D:2017 me :
. APHA 23rd <0.003 | <0.002 <0.003 <0.002 | <0.003 <0.002 <0.003 <0.002
8 | Cadmium Edition:3120-B:2017 mg/L 0.003
. APHA 23rd <0.40 <0.01 <0.40 <0.01 0.5 <0.01 <0.40 <0.01
9 | Chromium Edition:3111-B:2017 mg/L 0.05
APHA 23rd <0.20 <0.20 <0.20 <0.01 <0.20 <0.01 <0.20 <0.01
10| Cobalt Edition:3111-D:2017 mg/L NS
APHA 23rd <0.05 <0.11 <0.05 <0.08 0.76 0.13 0.07 0.16
11| Copper Edition:3111-B:2017 mg/L 1.5
APHA 23rd 0.08 0.09 04 0.04 0.8 0.11 0.9 0.09
12| Manganese Edition:3111-B:2017 mg/L 0.3
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REPORT ON CONDUCTING GROUND WATER
Project SAMPLE TESTS ALONG THE NEW 42" CRUDE | Sheet No. 16
OIL PIPELINE ROUTE FOR CPCL
. Testing of Ground water sample Test —
Subject eoHnE OF P By IT™
First Interim Report
Document . .
N I1C/18-19/0OEC/CPCL/RSUN/02 | Rev 01 Location Chennai
0.
. APHA 23rd <0.01 <0.01 <0.1 <0.01 0.44 0.01 <0.1 <0.1
13| Nickel Edition:3111-B:2017 mg/L 0.02
APHA 23rd <0.20 <0.005 0.31 0.005 1.03 0.005 <0.20 <0.005
14| Lead Edition:3111-B:2017 mg/L 0.01
. APHA 23rd <0.50 <20 <0.50 <20 <0.50 <20 <0.50 <20
15 | Vanadium Edition:3111-D:2017 me/L NS
. APHA 23rd 0.28 0.08 0.39 0.08 0.45 0.08 0.48 0.08
16| Zinc Edition:3111-B 2017 mg/L 15
APHA 23rd <0.001 <0.001 <0.001 <0.001 <0.001 <0.001 <0.001 <0.001
17| Mercury Edition:3112-B:2017 mg/L 0.001
18 Volatile Organic SEAAL/WA/SOP/03 ng/L NS <0.10 <0.10 <0.10 <0.10 <0.10 <0.10 <0.10 <0.10
Compound (54)
IS 3025 Part 4 :1983 1.00 15.00 1.00 15.00 1.00 5.00 1.00 30
19 Colour Hazen 15
RA:2012
20 Odour IS 3025 Part 5:1983 B NS Unobjectionable Unobjectionable Unobjectionable Unobjectionable
RA:2012
IS 3025 Part 9:1984 o 30.00 279 30.00 28.1 30.00 2738 30.00 28.1
21 Temperature RA2006 C NS
5y | Electrical IS 3025 Part 14:1984 S/ 40000 4720 2294 5925 2533 5500 3012 6265 2508
Conductivity RA:2013 ps/em
- IS 3025 Part 10:1984 182 384 48.2 340 210 60 245 1710
23 Turbidity RA2012 NTU 5
54 | Phenolic IS 3025 Part 43:1992 o 0.002 <0.001 <0.001 <0.001 <0.001 <0.001 <0.001 <0.001 <0.001
Compounds RA:2014 me '
. APHA 23rd <0.002 | <0.005 <0.002 <0.005 | <0.002 | <0.005 <0.002 <0.005
25 Selenium . mg/L 0.01
Edition:3111 B
IS 3025 Part 53:2003 1.12 5.9 2.18 8.0 170 1.49 1.02 412
26 Total Iron RA2014 mg/L 0.3
. APHA 23rd Edition 16.8 8.2 22.5 10.7 8.39 18.6 18.6 2.1
27 Nitrates 4500 - No3 mg/L 45
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REPORT ON CONDUCTING GROUND WATER
Project SAMPLE TESTS ALONG THE NEW 42" CRUDE | Sheet No. 17
OIL PIPELINE ROUTE FOR CPCL
. Testing of Ground water sample Test —
Subject eoHnE OF P By IT™
First Interim Report
Document . .
N I1C/18-19/0OEC/CPCL/RSUN/02 | Rev 01 Location Chennai
0.
) APHA 23rd Edition 1.27 0.52 0.72 0.37 1.02 0.8 0.53 0.3
28 Fluorides 4500 -FB mg/L 1.5
29 | Total Hardness IS 3025 Part 21:2009 mg/L 600 694 220 615 100 673 100 735 320
RA:2014
Magnesium IS 3025 Part 46:1994 204 100 295 40 285 80 195 160
30 Hardness RA:2014 mg/L 100
. IS 3025 Part 32:1988 900 407 1880 318 1386 506 1258 417
31 Chloride RA2014 mg/L 1000
IS 3025 Part 24:1986 122 154 202 146 188 416 195 53.2
32 Sulphates RA2014 mg/L 400
N IS 3025 Part 23:1986 <1.00 Nil <1.00 66 <1.00 <22 <1.00 Nil
33 P - Alkalinity RA2014 mg/L NS
N IS 3025 Part 23 :1986 320 265 378 508 273 155 325 508
34 M - Alkalinity RA2014 mg/L 600
35 | Total Petroleum SEAAL/WA/SOP/04 mg/L 05 <0.10 <0.05 <0.10 <0.05 <0.10 <0.05 <0.10 <0.05
Hydrocarbom

Note: NS: Not Specified
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Client Chennai Petroleum Corporation Ltd Date 13.03.2019
REPORT ON CONDUCTING GROUND WATER
Project SAMPLE TESTS ALONG THE NEW 42" CRUDE | Sheet No. 18
OIL PIPELINE ROUTE FOR CPCL
. Testing of Ground water sample Test —
Subject eoHnE OF P By IT™
First Interim Report
Document . .
N IC/18-19/0EC/CPCL/RSUN/02 | Rev 01 Location Chennai
0.
BH-9 BH- 10 BH - 11 BH- 12 BH- 13
SI TEST Permissible limit
TSET METHOD UNIT - - N
NO | PARAMETER IS 10500:2012 Stage -1 Stage -IT | Stage-I | Stage-IT | Stage-I Stﬁe Stage -1 Stﬁe Stage -1 Stzﬁe
IS 3025 Part 11:1983 7.80 72 7.79 8.0 5.52 79 7.38 7.9 6.53 7.9
1 | pH RAO1 6.5t08.5
, | Total Dissolved | IS 3025 Part 16:1984 " 5000 2300 2824 3150 1528 2160 2258 2230 7952 3110 3688
Solids RA:2014 me
Total
: 105 64 178 40 160 74 320 52 210 48
3| Suspended IS 3.025 Part 17:1984 mglL NS
| RA:2012
Solids
Chemical IS 3025 Part 58:2006 40 50 36 32 31 60 45 36 28 86
4 Oxygen . mg/L NS
RA:2012
Demand
Biochemical IS 3025 Part 44:1993 2.02 12 5.04 10 6.05 14 10.1 8 4.03 20
5 Oxygen . mg/L NS
RA:2014
Demand
6 | Arseni APHA 23rd " 0.05 <0.002 <0.001 <0.002 | <0.001 <0.002 | <0.001 | <0.002 | <0.001 | <0.002 | <0.001
rsenic Edition:3120-B:2017 | ™& :
7 | Bari APHA 23rd N 0.7 <0.50 <0.50 <0.50 <0.50 <0.50 <0.50 <0.50 <0.50 <0.50 <0.50
arum Edition:3111-D:2017 | ™& :
¢ | Cadmi APHA 23rd " 0.003 <0.003 <0.002 | <0.003 | <0002 | <0.003 | <0.002 | <0.003 | <0.002 | <0.003 | <0.002
admium Edition:3120-B:2017 | ™& :
9o | Chromi APHA 23rd N 0.05 <0.40 <0.01 <0.40 <0.01 <0.40 <0.01 2.98 <0.01 <040 | <001
romium Edition:3111-B:2017 | ™& :
APHA 23rd <0.20 <0.01 <0.20 <0.01 <0.20 <0.01 <0.20 <0.01 <020 | <00l
10| Cobalt Edition:3111-D:2017 | ML NS
1 e APHA 23rd L L5 <0.05 <0.08 <0.05 <0.05 0.09 0.14 483 0.06 021 0.17
opper Edition:3111-B:2017 | ™& :
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REPORT ON CONDUCTING GROUND WATER
Project SAMPLE TESTS ALONG THE NEW 42" CRUDE | Sheet No. 19
OIL PIPELINE ROUTE FOR CPCL
. Testing of Ground water sample Test —
Subject eoHnE OF P By IT™
First Interim Report
Document . .
N I1C/18-19/0OEC/CPCL/RSUN/02 | Rev 01 Location Chennai
0.
1 | Manean APHA 23rd L 03 0.21 0.12 0.70 0.07 <0.05 <0.07 0.6 0.11 0.3 0.12
anganese Edition:3111-B:2017 & :
. APHA 23rd <0.1 <0.01 <0.10 <0.01 0.10 0.01 3.08 0.01 0.18 0.01
13 | Nickel Edition:3111-B:2017 | &L 0.02
APHA 23rd 0.29 0.005 <0.20 <0.005 <020 | <0.005 12.6 <0.005 0.85 <0.005
14| Lead Edition:3111-B:2017 | ™&'F 0.01
. APHA 23rd <0.50 <20 <0.50 <20 <0.50 <20 <0.50 <20 <0.50 <2.0
15| Vanadium Edition:3111-D:2017 | ™&'F NS
16 Zin APHA 23rd mo/L 15 0.53 0.08 0.55 0.08 0.61 0.08 0.74 0.08 0.69 0.08
¢ Edition:3111-B 2017 &
17 M APHA 23rd L 0.001 0.001 <0.001 0.001 <0.001 0.001 <0.001 0.001 <0.001 0.001 <0.001
ereury Edition:3112-B:2017 | ™® :
Volatile
18 | Organic SEAAL/WA/SOPI03 | pglL NS <0.10 <0.10 <0.10 <0.10 <0.10 <0.10 <0.10 <0.10 | <0.10 | <0.10
Compound (54)
1S 3025 Part 4 :1983 1.00 15.00 1.00 5.00 1.00 10.00 1.00 5.00 1.00 75.00
19 Colour Hazen 15
RA:2012
IS 3025 Part 5:1983 Unobjectionable Unobjectionable Unobjectionable Unobjectionable Unobjectionable
20 | Odour RA2012 - NS
IS 3025 Part 9:1984 o 30.0 27.8 30.0 279 30.0 28.1 30.0 282 30.0 28.1
21 Temperature RA-2006 C NS
5 | Electrical IS 3025 Part 14:1984 S/ 40000 6850 4875 6620 2548 6020 3804 7460 13770 | 5480 6210
Conductivity RA:2013 ps/em
- 1S 3025 Part 10:1984 40.2 36 43.6 22 17.6 36 720 12 24.5 24.5
23 | Turbidity RA2012 NTU 5
Phenolic IS 3025 Part 43:1992 <0.001 <0.001 <0.001 <0.001 <0.001 | <0.001 | <0.001 | <0.001 | <0.001 | <0.001
24 mg/L 0.002
Compounds RA:2014
. APHA 23rd <0.002 <0.005 | <0.002 | <0.005 | <0.002 | <0.005 | <0.002 | <0.005 | <0.002 | <0.005
25 | Selenium .\ mg/L 0.01
Edition:3111 B
IS 3025 Part 53:2003 13 3.8 0.50 22 0.3 1.9 0.7 14 0.6 1.6
26 | Total Iron RA2014 mg/L 0.3
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OIL PIPELINE ROUTE FOR CPCL
) Testing of Ground water sample Test —
Subject eoHnE OF P By IT™
First Interim Report
Document . .
N IC/18-19/0EC/CPCL/RSUN/02 | Rev 01 Location Chennai
0.
. APHA 23rd Edition 17.1 15.6 12.4 14.3 16.8 17.6 12.4 16.2 17.1 19.8
27 Nitrates 4500 - No3 mg/L 45
. APHA 23rd Edition 0.69 0.82 0.96 0.84 1.64 0.87 1.25 0.81 1.18 33
28 Fluorides 4500 - F-B mg/L 1.5
20 | Total Hardness | 1S 3025 Part 21:2009 mglL 600 1183 760 632 200 714 220 816 1400 714 460
RA:2014
30 | Magnesium IS 3025 Part 46:1994 " 100 551 420 255 120 204 100 469 1140 184 300
Hardness RA:2014 mg
31 Chloride IS 3025 Part 32:1988 mg/L 1000 1534 1072 1980 526 1138 804 2425 3385 1039 1628
RA:2014
IS 3025 Part 24:1986 507 347 196 284 162 522 237 1181 117 335
32 Sulphates RA2014 mg/L 400
33 | P Alkalinity IS 3025 Part 23:1986 mglL NS <1.00 Nil <1.00 Nil <1.00 22 <1.00 44 <1.00 44
RA:2014
34 | M- Alkalinity IS 3025 Part 23 :1986 mg/L 600 758 309 442 243 66.3 663 352 376 352 1017
RA:2014
35 | Total Petroleum | qpu o1 wirisop/oa mg/L 05 <0.10 <0.05 <0.10 <0.05 <0.10 <0.05 <0.10 <0.05 <0.10 <0.05
Hydrocarbom
Remarks:

1. The results of ground water samples are within the limits with respect to IS 10500:2012 code Standards.

2. On comparison of test result of stage-1 and stage-2 has shown that there are no leakages or spills from crude oil pipe and also there is no
contamination of water in the new pipe line surrounding areas.
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Subject T'esting of Ground water sample Test — By IT™
First Interim Report

D

Ngcume“t IC/18-19/0EC/CPCL/RSUN/02 | Rev 0l | Location | Chennai

EXAMINE THE CONTAMINATION OF WATER DUE TO CRUDE OIL

RESULT AND ANALYSIS

Observation

UV-Vis studies shows that there is no presence of crude oil in the water sample. FTIR studies on the

Presence of crude | Presence of crude
BORE NO. WATER oil (UV-Vis) oil based on FTIR
SAMPLE
(Yes or No) ( Yes or No)

1 No No
2 No No
3 No No
4 No No
5 Depth of No No
6 Ground water No No
7 table No No
8 No No
9 No No
10 No No
11 No No
12 No No
13 No No

first four samples also confirm that there is no crude oil present in the water sample.

TEST RESULTS FOR UV-Vis and FTIR

From the UV-Vis and FTIR analysis of the water sample, it has been found that there is no

contamination of crude oil in water sample along the pipeline as on the date of sampling the water

sample.
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First Interim Report

32“"“‘““ IC/18-19/OEC/CPCL/RSUN/02 | Rev 01 | Location | Chennai

6.0 CONCLUSION

This report gives the details of ground water sample tests conducted after 3months at new
crude oil pipe line route from Chennai Port to Manali refinery.in the month of February 2019.
Physical, Chemical and Biological parameters have been analyzed to assess the existing status of the
ground water quality and compared with results of soil samples tested data after 3 months. The
results of ground water samples have been compared with. IS 10500:2012 code Standards. Two
analytical methods were primarily used to detect the oil contamination. They are UV-VIS
spectrometer and Fourier transforms infrared spectrometer. UV-Vis studies are good enough to

understand any crude oil contamination. FTIR studies are done to get more confirmation. Based on

conducted test results, there was no oil contamination on both water samples.

Comparison of test results of stage-1 and stage-2 it is concluded that there are no leakages or spills

from crude oil pipe and also there is no contamination of water in the new pipe line surrounding

arca.
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ANNEXURE 1 - SAMPLE DETAILS
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Testing of Ground water sample Test —
Subject . . By ™
First Interim Report
Document q .
N IC/18-19/0EC/CPCL/RSUN/02 | Rev 01 Location | Chennai
0.
Soil and Water sample details given following
(Coordination) Water Sample.collecting date
Length of Sample & time
Sample . S
N Location pipe line Depth
Points
. . (m) (m) Time
Latitude(n) Longitude(E) Date (hours)
Near NTO kuppam,
BH-1 Tollgate, Thangal, 13° 8'36.98"N 80°18'0.24"E 3.30 10 04.02.2019 10.00
Thiyagarajapuram.
Near Ellaiamman
BH-2 koil, Tiruchina Kuppam, 13°09'23.8"N 80°18'18.69"E 4.90 11 04.03.2019 12.30
Thiruvottiyur.
Near Tiruvottiyur
Kuppam, Appar Nagar,
BH-3 Pattinathar koil, STP 13°09'50.9"N 80°18'24.9"E 5.70 10 04.03.2019 15.30
service Pvt Itd
Thiruvottiyur
Near Masthan koil,
Jeevarathinammal Nagar,
BH-4 Thiruvottiyur, 13°10'9.15"N 80°18'39.58"E 6.30 2 05.03.2019 11.00
Carborundam Universel
Ltd. opposite
Near Ramakrishna nagar, o1 " o100 "
BH-5 Bharathiyar Beach, ICI. 13°10'59.04"N 80°18'57.55"E 8.00 2 05.03.2019 14.30
Near Ramakrishna nagar 1
BH-6 St main road, Lift 13°11'04"N 80°18'49"E 8.50 6 05.03.2019 17.00
gate, Thiruvottiyur
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BH-7

Near Mhalakshmi Nagar,
Eranavoor, dvs Engineering 13°11'10"N
company opposite.

80°1821.9"E

10

06.03.2019

11.00

BH-8

Near Murugappa Nagar,
Thiruvottiyur, Sri Lakshmi 13°10'57.2"N
Weighing Bridge Opposite.

80°18'01.2"E

2.5

06.03.2019

14.30

BH-9

Near Jothi Nagar,
Thiruvottiyur, Near Amma 13°10'51.7"N
Unavagam

80°17'55.5"E

10.30

2.5

06.03.2019

17.45

BH-10

Near Jothi Nagar,
Thiruvottiyur, Near Steel 13°10'48"N
Shop India Pvt .1td opposite.

80°17'52.6"E

10.40

2.5

07.03.2019

10.30

BH-11

Near Madura Nagar,
Thiruvottiyur, Near Mosque 13°10'40.5"N
opposite.

80°17'45.8"E

10.65

07.03.2019

12.00

BH-12

Near Sathya Moorthy Nagar,
Tiruvottiyur, Near 13°10'30.57"N
Buckingham canal.

80°17'33.6"E

11.30

07.03.2019

16.00

BH-13

Near Indian Aditives Limited,
Bharat Petroleum Manali,
Near CPCL Refinery North
R&D Entrance

13°10'31.3"N

80°17'02.4"E

08.03.2019

11.00
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